12.09 hrs.

Title: Discussion regarding relief and rehabilitation of the riot victims in Gujarat.

SHRI BASU DEB ACHARIA (BANKURA): Sir, we have discussed the situation in Gujarat a number of times in this
very House. What happened in Gujarat...(/nterruptions)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, | would be grateful if you could kindly inform the House in
advance the tentative time allotted to each Party and also whether the Home Minister would be replying to the
debate because we desire the Home Minister to intervene, and then reply to the debate.

MR. SPEAKER: | will let you know in five minutes' time.

SHRI BASU DEB ACHARIA (BANKURA): Sir, what has happened in Gujarat is not communal riot. It is carnage,
mayhem, and ethnic cleansing. It was not sporadic or spontaneous. The Gujarat Government as well as the
Government of India have tried to explain that as a result of Godhra incident, this mayhem and carnage took place.
There was ethnic cleansing. We all condemned what happened in Godhra.

Sir, the Forensic Science Laboratory has also come out with their investigation report that there was inflammable
article in the S-6 coach of the train because of which there was fire. The petrol was not thrown from outside. The
Government of India have not come out with their reaction in regard to the findings of the Forensic Science
Laboratory. Sir, what happened in Godhra on 27" and in other parts of Gujarat on 28" February, was pre-planned.
They were not sporadic or spontaneous incidents. It was not because of Godhra incident either. Even if there was
no Godhra, this mayhem would have taken place in Gujarat. Sir, if it was not pre-planned or well-organised, why
were three lakh trishuls distributed among the people? Why was and what for armed training organised in Gujarat?
If it was not an organised and a pre-planned act, how the entire State machinery — Police Force and the State
Administration — was politicised and communalised.

Sir, we have seen a number of communal riots in our country since Independence. But we have not seen a riot
sponsored by the State Government. The Ministers of the State Government were actively participating in the
communal riots, looting, murder, and ransom. This had never happened. It was all pre-planned as there are two
pracharaks. One pracharak is the Governor of the State and another pracharak is the Chief Minister of the State. It
was pre-planned and well-organised ethnic cleansing to eliminate one community. We have told here a number of
times that Gujarat is the laboratory of Hindutva.

What is happening in Gujarat today - planned by the RSS, Bajrang Dal, Vishwa Hindu Parishad and BJP - will be
extended to other parts of our country tomorrow. The BJP-led Government found after coming to power in 1998 and
again in 1999 that there has been a steady erosion of their support. There have been 22 by-elections both to
different State Assemblies and the Lok Sabha during this period. Out of these 22 by-elections, BJP lost in 19 of
them. Even where they had won in the earlier election was wrested from them in the by-elections. Therefore, in
order to remain in power, the BJP has planned and organised what they have stated as realising the dream of
Hindu Rashtra - the concept enunciated by Veer Savarkar in The Future of India. This programme is being
implemented and the dream of Savarkar to have a Hindu Rashtra in our country is being realised in the State of
Gujarat. That is why this carnage, this mayhem and this ethnic cleansing.

Immediately after this incident, they planned to have a snap poll. We have been demanding that a Government
which sponsored ethnic cleansing, a Government which actively participated in the communal riots, has no moral
right to stay in power. Not only we from the Opposition have been demanding this, but even their own ally in the
Telugu Desam has also vociferously demanded that Shri Narendra Modi should be removed and replaced by
another Chief Minister. | do not know whether they are still asking for the removal of the Chief Minister. They are
silent now that the State Assembly has been dissolved and elections have been announced. The Government has
approached the Election Commission to hold elections before October. But | have not seen any statement from the
TDP opposing this move of the Government. Probably they will oppose it to get another ten lakh tonnes of
foodgrains.

SHRI K. YERRANNAIDU (SRIKAKULAM): Sir, this remark should be expunged from the records. If the State of
Andhra Pradesh had asked for the foodgrains, it was for the benefit of the entire society, for the welfare of the entire
State and to give employment to the unemployed. It holds good for any State; not just the State of Andhra Pradesh.

SHRI BASU DEB ACHARIA : | am not yielding. He will get his opportunity to speak.
He may reply.....(Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI CH. VIDYASAGAR RAQ): This
discussion is related to rehabilitation and relief of the victims. It is to be confined only to relief and rehabilitation of



the victims.
MR. SPEAKER: It was decided between the Government and the Opposition that other issues could also be raised.
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SHRI BASU DEB ACHARIA : The meeting of the National Executive Council of the BJP met at
Goaa€;...(Interruptions)
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...(Interruptions)

SHRI BASU DEB ACHARIA : It was a statement that Shri Arun Jaitley met Shri Narendra Modi at Ahmedabad and
his resignation was organised, that he would tender resignation and that it would not be accepted by the National
Executive Council. That was done and he was advised by the National Executive Council to dissolve the Assembly
and hold early elections. Sir, just after the communal riots where more than 2000 people lost their lives, in a
communal riot where thousands of women were raped, in a communal riot where the belly of pregnant woman was
slit and foetus was brought out and thrown into the fire, they want to hold elections. In such a situation, the BJP
wants to garner advantage. They want to hold elections on the dead bodies of people. This is not my statement.
This statement was made by one of your Ministers, Shri Shanta Kumara€, ...(Interruptions)

SHRI P.S. GADHAVI (KUTCH): He is saying 'thousands'. He cannot mislead the House like thisa€;...(Interruptions)
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MR. SPEAKER: While replying, you can always raise it.

...(Interruptions)

SHRI BASU DEB ACHARIA : Shri Shanta Kumar has not denied that he has not made that statement. He has made
a statement that Shri Narendra Modi wanted to hold elections on the dead bodies. Such a statement came not from
the Opposition but from the ruling party. One of the Ministers made this statement. He has not denied it. He
expressed regret or apology to the President of BJP but he has not contradicted or denied that he has not made
such a statement.

In such a situation, they wanted to hold elections and because of the Presidential election, the Assembly was not
dissolved earlier. They were waiting for the Presidential election. The moment the Presidential election is over, Shri
Narendra Modi dissolved the Assembly or he recommended for the dissolution of the Assembly and submitted it to
the Governor. And the Governor is so active. How much time did the Governor take to accept it? Only three hours.
The Governor took three hours to decide to accept the recommendation for the dissolution of the Assembly and
immediately, the Central Government moved the Election Commission to hold the elections.

The argument is that in between two Assembly Sessions, the gap should not be more than six months. They are
taking shelter under article 174.

They say that in between two Sessions, there should not be a gap of more than six months. What has been stated
in article 1747 It says:

" The Governor shall from time to time summon the House or each House of the Legislature of the State



to meet at such time and place as he thinks fit, but six months shall not intervene between its last sitting in
one session and the date appointed for its first sitting in the next session. "

This article is being interpreted as if there should not be a gap of six months. But if the House is dissolved and if the
election is not held within six months, will this article apply? A number of Constitutional experts have interpreted that
this article will not apply if the Assembly is dissolved and the election is not held within six months. They say that
this article will not apply in that case. But the Government is taking shelter under this article. How can there be
double standards? Why have we been asking for imposition of article 356 in Gujarat? Why are we asking for
imposition of President's Rule in Gujarat? | want to make it clear.

My Party is against article 356. It is because we are the first victim of that, when in 1958-59 the Government
headed for the first time by Communist Party of India, in Kerala, was removed by imposing article 356. In West
Bengal, in 1968, the United Front Government was removed by imposing article 356. For the first time we
demanded imposition of article 356 in 1992, when Babri Masjid was demolished. In the demolition of Babri Masjid
four State Governments ruled by BJP had actively participated. So, these four State Governments ruled by BJP
violated the Constitution of India. The basis of our Constitution is secular. Its character is secular. The secular
fabric of India was demolished by the demolition of Babri Masjid. They went to Supreme Court. The Supreme Court
upheld the imposition of article 356 and removal of four State Governments.

We have been demanding, our Party has been demanding, for the removal of Shri Narendra Modi. Why have we
demanded that Shri Narendra Modi should be removed and that there should be President's Rule? Why have we
demanded that election should be held under President's Rule? Free and fair elections cannot be held if Shri
Narendra Modi is in power. How can there be a free and fair election when the entire State machinery actively
participated in the ethnic cleansing, mayhem and carnage? How can there be a free and fair election when the
Ministers of State Government actively participated in looting, murder and rape? How can there be a free and fair
election under the Chief Ministership of Shri Narendra Modi? What are they telling? We raised this issue in the last
Session also. We have been hearing that State Government of Gujarat wanted to close down all the relief camps.
They issued orders that from 1st May, there would be no relief camps. But, still there are fifteen relief camps and
still more than 25,000 people are staying in the relief camps. Where will they go?

Have those, who have been coerced, who have been compelled and forced to leave the relief camps, been
rehabilitated? None of them has been rehabilitated. The Prime Minister announced a rehabilitation package.a€;
(Interruptions) It says:

"The rehabilitation of those who lost their homes, belongings and means of livelihood and immediate
revival of normal economic activities in all the riot-affected areas now remain primary national task. They
need to be addressed with utmost expedition, understanding and sympathy. The spirit of spontaneous
support and brotherhood demonstrated by all sections of the society in Gujarat including Shri Narendra
Modi in the aftermath of the devastating earthquake has to be kindled once again. The rehabilitation
package has to be comprehensive and cover all strata of society.

| announce an immediate package of assistance of Rs.150 crore to the Government of Gujarat to carry
out its implementationa€;"

The announcement is good. | would like to request the hon. Home Minister to tell about this. How much money has
been spent out of this Rs.150 crore? How many have been rehabilitated? How many houses have been rebuilt?
How many have got compensation?

Sir, here | have with me a report in regard to relief and rehabilitation.

MR. SPEAKER: Please conclude now. Your time is over.

SHRI BASU DEB ACHARIA : | have just come to the subject.

MR. SPEAKER: Who stopped you from coming to it earlier? Your time is over.

SHRI BASU DEB ACHARIA : | am the initiator of this discussion. | may be given a little more time.

MR. SPEAKER: Your party's total time is 18 minutes. | have already given you 25 minutes. What can | do?

SHRI BASU DEB ACHARIA : | will take half-an-hour. | have brought so many reports. If | have to complete them, |
need time.



MR. SPEAKER: There are so many Members with so many papers in their hands.

SHRI BASU DEB ACHARIA : | know about it. You can extend the time. We can sit beyond six of the Clock.
MR. SPEAKER: lt is for the House to decide it.

SHRI BASU DEB ACHARIA : This is a very important matter. So, please give us more time....(Interruptions)
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MR. SPEAKER: Shri Acharia, | would just take one minute. The hon. Members are raising this issue again and
again. Therefore, | have to bring it to the notice of the House that it has been agreed between the Government and
also the Opposition Parties that the other issues pertaining to Gujarat can also be raised. Therefore, it is according
to the agreement between the Opposition Parties and the Ruling Party that | have permitted him to speak. My only
anxiety is that he should finish his speech within the time-limit which has been given to him. | would request him
once again to finish it in five minutes.

SHRI BASU DEB ACHARIA : In the Communalism Combat magazine of July 2002, it has been mentioned:

"The camp had commenced on February 28, 2002 onwards, at which time the total number of inmates in
the camp were 1,738; these reduced to 1,678 by May 31,2002. The inmates are from the Vatwa area
whose homes have been completely destroyed and they are too scared and afraid of returning to their
respective homes. No compensation amount for repairs of the house has been given. Further, Rs.7 per
person per day is yet to be given to the victims. The total outstanding amount is approximately
Rs.7,07,128.50 towards the camp organisers.

Since June 4, 2002, due to immense pressure and arm-twisting method of the District Collectorate, the
camp organisers were compelled to write a letter to the District Collector to close down the campa€|."

"and all victims have been asked to leave the camps. The office of the District Collector had threatened
the camp organiser, i.e., myself of implicating him in some criminal offence if the relief camp was not
closed down merely because while checking the camp some inmates were not present.

| explained to the Collector that since the checking took place on June 4, 5 and 6, 2002 in the scorching
heat of around 45 degree Celsius, it was not possible for the inmates to stay in the camp in the afternoon
and they were taking shelter under trees and nearby houses. The checking took place without informing
the camp organisers.

I, the camp organiser, was also told by the collectorate that the outstanding quota of foodgrains for the
previous three weeks would be given if | handed the closure letter. Due to all this pressure, | was
compelled to write a letter to the State Government asking for closure of the camp. On writing such letter,
the food stock was supplied and the camp has been declared closed.

The houses of several victims have been burnt completely and therefore it is not possible to go back and
reside in their respective houses. There are now 600 people depending upon private parties who sponsor
food for victims. If this situation continues, the private donors would also find it impossible to spend
money and provide food for the victims. None of the inmates in the camp run by me have received the
amount of Rs. 2,500 for utensils. Further, the amount of compensation for the completely damaged
houses is yet to be given to any of the inmates. Lastly, since the camp has been declared to be closed
down, even the Municipal Corporation does not care for maintaining cleanliness and even water supply
has been stopped. All the victims are residing under the open sky and facing prospects of monsoon with
trepidation.”



This is the situation in Gujarat now. The riot victims have not yet gone back to their respective residences.

MR. SPEAKER: Shri Basu Deb Acharia, please conclude now.

...(Interruptions)
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MR. SPEAKER: He is not yielding. Please take your seat.

SHRI BASU DEB ACHARIA : Sir, the riot victims are staying in the houses of their relatives and most of them have
even migrated to other States. If thousands of people of Gujarat are not there in the State and if they cannot
exercise their voting right, how can there be a free and fair election? | would like to know from the Home Minister as
to why they cannot wait for another eight to nine months because election is due in Gujarat only in the month of
March, 2003. Why can they not wait upto March, 20037 What is the hurry? When normalcy has not yet been
restored in Gujarat, how can they conduct a free and fair election there?

MR. SPEAKER: Shri Basu Deb Acharia, you have spoken enough. Please conclude now.

SHRI BASU DEB ACHARIA : Sir, how many thousands of personnel from the Armed Forces, paramilitary forces and
State Police were deployed to see that Rath Yatra is held peacefully? The Chief Minister of Gujarat Shri Narendra
Modi wanted to organise a Gaurav Yatra, but he could not do that because the National Human Rights Commission
objected to that.

MR. SPEAKER: Shri Basu Deb Acharia, you have taken double the time which was allotted to your party. You have
to conclude now. | am calling Shri Kirit Somaiya to speak now.

SHRI BASU DEB ACHARIA : Sir, if Gaurav Yatra is organised, the situation would become worse. We have the
experience of the Rath Yatra organised by our Home Minister in 1990 from Somnath to Ayodhya.

We have seen how many riots took place and how many people were killed.
MR. SPEAKER: Shri Somaiya, you can start.
SHRI BASU DEB ACHARIA : In my State, a part of my district, Purulia, is known for peace.

MR. SPEAKER: | have given you more than enough time.

...(Interruptions)

MR. SPEAKER: Please sit down. Shri Acharia, you are a senior Member of this House, Please conclude.

SHRI BASU DEB ACHARIA : The moment, this Rath Yatra entered, immediately the riots started. Fourteen persons
belonging to the minority community were killed after this Rath Yatra.

Our demand is that Shri Narendra Modi should be removed. How can he be there because it is a caretaker
Government? What is his accountability? There is no Assembly. What is his responsibility?

MR. SPEAKER: You have said all that. Why are you repeating it?

SHRI BASU DEB ACHARIA : So, he should be removed. Under article 356, the President's Rule should be imposed
and election held when it is due in the month of March, 2003.



A Resolution was passed unanimously in the other House in regard to issue of directions under article 355. What
action has the Government taken about that?

MR. SPEAKER: Shri Somaiya, you can start now.

SHRI BASU DEB ACHARIA : What action has been taken? They should tell this House. The Government headed
by Shri Narendra Modi should be removed forthwith. But the election should not be held in the month of September.
It should be held when it is due. They are proposing to impose the President's Rule in Jammu and Kashmir.

MR. SPEAKER: Shri Acharia, | have given you time double than what was allotted to your Party.

...(Interruptions)

MR. SPEAKER: | have requested you several times.
SHRI BASU DEB ACHARIA : | will take only one minute.
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SHRI BASU DEB ACHARIA : There are double standards. They want to hold the election in Jammu and Kashmir by
imposing the President's Rule. But we do not want that the President's Rule should be imposed for the election in
Jammu and Kashmir. We want to see that the election is held in a free and fair manner in Jammu and Kashmir.

But in the case of Gujarat, 2,000 people were killed. There has been a complete breakdown of the Constitutional
machinery. Our secular fabric has been demolished in the State of Gujarat. How can there not be article 3567 How
can the President's Rule not be imposed there? The Government headed by Shri Narendra Modi should be
removed.

MR. SPEAKER: Thank you very much.

Before Shri Kirit Somaiya starts, | wanted to tell this for your information. A question was raised about time. The
total debate is to be continued for five hours. There will be lunch for one hour. The BJP has one hour and 39
minutes to speak. For the Congress Party, we have one hour and two minutes. CPI-M - 18 minutes, but they have
already taken 36 minutes.

SHRI BASU DEB ACHARIA : | have not taken my party's time. My leader will speak....(Interruptions)

MR. SPEAKER: TDP has 16 minutes; Samajwadi Party - 15 minutes; Shiv Sena -eight minutes; BSP - eight
minutes; DMK - seven minutes; JD (Samata) - seven minutes; AIADMK - six minutes; BJD - six minutes; AITC - five
minutes; NCP - four minutes; Janata Dal (U) - three minutes; INLD - three minutes; J&K NC - three minutes; PMK -
three minutes; and six minutes are for four parties together, that is, MDMK/RLD/SAD/MSCP/IND. The total are 14
minutes. Out of that, they can get six minutes. Then small groups, including RSP, ABLTC, AIFB, JD(S), etc., have
total 13 minutes. There are sixteen independent Members of single parties and | have given them eight minutes.
They will get half minute each. This is the distribution of time for all parties.

SHRI KIRIT SOMAIYA (MUMBAI NORTH EAST): Does it include Shri Ramdas Athawale?

MR. SPEAKER: Shri Athawale's time is specially allotted.

SHRI PRIYA RANJAN DASMUNSI : Sir, you have to take into account the time restrained in case of interruptions.
MR. SPEAKER: Yes.
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et @t Tt areaa # o fary ofye 8, 9w ferar € 5 The discussion will be regarding relief and rehabilitation of riot victims
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& Aredt &1 ¥ @i s =@gm f& The Congress has submitted a memorandum to the Gujarat Governor.

Sir, | would like to quote:

"Unfortunately, the present Government has acquired notorious reputation. &€, "
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| would like to quote further:

"It is not only notorious, inefficient, weak, autocratic and whimsical Government &€;. "

# 3 &R ®Ie B AT
"The State Government is the most corrupt Government."

T SR R & —

"Twenty-four small power plants have been allotted to 24 favourite allottees. The Chief Minister has
announced the intention of the Government to sell Government-owned powerhouses to private
companies. This is the most corrupt decision. "

M I8 9gd P forar & —

"On the allocation of contract for digging lignite from the mines, the Chief Minister himself has taken
undue interest in getting contracts awarded to one of his closest friends. 4€}"



Further, it is mentioned:

"The allotment of contract to some Engineers of about Rs. 200 crore &€;. "

aga oo forman &) o foan € —

"Under the circumstances, we have lost faith in this Government. There is no other alternative but to
withdraw the support. "

This Memorandum was submitted under the leadership of the hon. Shri Amar Sinh Choudhary to the Governor in
1997. Sir, the poor Chief Minister at that time was none other than the respected Shri Shankersinh Vaghela.
...(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI : Thanks for admitting your faults. At that time, he led BJP. | am grateful to you.
...(Interruptions)
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Not a single allegation has been proved against me. a€; (Interruptions)
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This Memorandum was submitted to the Governor on behalf of the Congress Party and it was signed by Shri Amar
Sinh Choudhary as the Congress leader. At that time, Shri Shankersinh Vaghela was not leading BJP.

The last paragraph says:

"The Congress Party supported Shankersinh Vaghela's Government. Now we have lost faith after a few
months and we have no other alternative but to withdraw. That is why, the Congress Party had withdrawn
the support. The present State Government headed by Shri Shankersingh Vaghela cannot continue.
They are having only 45 MLAs."
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SHRI SOMNATH CHATTERJEE : My friend, think of the present victims please. You are not talking of them.&€| (=
qET)

=t fopdle | R gde @t Tt S 8@ o § I BEm 5 ToRa | Sape SRV B A8 wahar § R 26 I8 B Feo A
PExd A, AP 7 AT B dieq T A1, o9 ST WA B "R $@ B qA B g AFN A FE1 [ HHET BT B (P (ORI PR Ghal ©
31X 3@ TE a1a O aTel TEl BE, AT oS 4P U ADY AT ad X IE fafi= Wt & AW oY Fed €, yes, you have
done it. You can do it. Only the Gujarat Government can do it and Gujarat Government has done it. agaa smramd sft =
qTEET BT S g R W g 9o € A 99 w At e, A # uE = g 5 Uw ok w1 aisa o iR gHd iR amdwarg &1 aied
o1l B9 99 MeR BT T B § AR MeRr B uvera 1 QAT Y SN o= B, SHB! THA W@ A 6 | [ORE H Al MR B Gge g, SHBT
P T & HR DA SH FHY 81 AAAT 9el el oA, Arraa S @ off, «ifh Mt B arft A Srem arel Fn §HE TE A7 F4n W
B AT Hoa1 B} oo 21, a€,| (@aem) | will tell you. Listen to me for some time. # gwd &1  # Toreft g1 AR 7@ ToR@ & 9,
arst Hff AR REIER ToRa # & 8, 78 98, W A T st 99 |6y e 7 ofl, g8 Swa fiare gon @1 Shri Basu Deb Acharia,
do you know? <@ Tt & ¥ & Se &1 form oia WA R TS A W 3 W@ o, SH GHY W G BT Uh-US Torrat uRar [



o1 f6 ¥ Wig, W 989, AN 9ran SE 9wd o ar € T @ Ia€] (saaur)
SHRI SOMNATH CHATTERJEE : Everybody has condemned that incident....(Interruptions)

=t Haraw fhg aRa @ sEa! = @ w9 A P e, HST O T FE % T MR F o F g, SHS =1 e A 2 Af 7 swa
STeT a1 B 8, ST EHSEIE H gofl ®, 98 Wl <l S a® ®, 98 el wu Y 2 14€ (2aum)

=t fpdte atan @ § Ay g [ oft & Jeaa &1 | SR g | oTUs Jaae & 8 T8, U] waA @t HF dar gl oA
AT aged 3 St 7 MeRr &1 Ieord B gHIAE] (2@u)

#t ayRa amerd g 39 HueH B 2

=t fRpdie A ;- w agea smerd S, yes, you can check the record. ama Tiert &t gean #1 =1 W w97 Fedl € & Iga
ATE) | ATT AT STEY | A7, § UHR B Iooid oY &t

13.00 hrs.

1 77 T @ [ & 7 99 o e 5 9 wea Sa€) (FauE) o1 ORIl H1 STIHI B | T ORI H W@ aTel $0I 8 & 7
&€ (@mem)

HLAE HEled | PUA AT A I 9 HY| qYad A€ St 379 95 g

i fopdie W=t : 39 98 S ST BT AE B B T B o

it T Aleerte (S@RAN) : MR § S FE ganl, IWH LW, HT A 8, g W wifaa 21 v 2S€E] (ZaymE)

MR. SPEAKER: Shri Kirit Somaiya, you will be on your legs. | adjourn the House for lunch recess and the House
will meet at two o'clock.

1301 hrs.

The Lok Sabha then adjourned for Lunch till Fourteen of the Clock.

14.05 hrs.

The Lok Sabha re-assembled after Lunch
at five minutes past Fourteen of the Clock.

DISCUSSION RE: RELIEF AND REHABILITATION
OF THE RIOT VICTIMS IN GUJARAT - contd.

#t fpdie |t (peg SR qd) : sreme #Eley, WIsHEee &y frw g w Tl ae @ oft| aaa A 49 9wl % gEi gul fed
IR ORI TR 81 @ 7 3R aER Ananit 2 W@ €, 98 5w A & ddy #§ g1 s A B g, W aaiell, #1198 9 Nt Heu gl

#EIey, # = Al &1 e sa1 & S AR, [oRK d HeEd € - "9 7 99 qufedn, Wed & A aorg e & el st oref & W
ft @ ok 5 f @) FEE vl S | et Fed € B R daw R arder ok a1t wE A a8 9T, e v FgA € I faes
e <d €1 R 319 qdeT B & fory quw S e &1 TR wifdet SR u e & gAe g 8| e Sean ardl © i | et
A1 adt & @1 S € ok T oiR SR FEd € fF - a1y, s fE ary, omue YT e B1E 9T TE 21 9 udms ) A &1 ST orf uw
B & % <M1 e forg i €| #wdt § U@ 3 FErad €, # SW qar g - " diel 9% @l @ 1" 9 g9 en €, et faan weg



SIel &, 99D T BT HRET @ BT WIS T8I Sl Ayl

3T AT T &1 ¢ agad et Sft, et T 43 €1 5/ T8 AT 2 % A, H IF Hen Arean g B T [oRa B ST B HIg Ara T 2l
TR AfEeralt & A TeTHy gUI Ah W H TONT B TR AdEA B Haw § et B aeet gt § oilk 9 et Rue A ove | R s
2| fawer & vget Qe arel A1 FEd € P Tow ¥ g9R) Afkanst @ Wi e 8¢l F amuwt yrefAr Hwm 6 eRa @ A Bt wranedt $r
TR o # di i B @ Ed € S9! Hranet &1 ff R SRyl gl Afgensi w @i gy, 7% Afgensit &1 ft s @ e
ORI § Y&l arefl ST BT At 31T | §9 YR & a9 &l dlee Afey| FT B! HIg WA 781 81 H S HE aren A1 fF 3R Syt
T & G139 U B & fh 99 500 @I foee & fiforgl # gurEt oft & wEm 6 su@t d@ 9 Saad @ iR iR o e 7E & ot
I ATH AN ARY| TE [ORG B ST B A FH Hartd 81 FT § AR g9 gt 78 §13€] (agau) s afgenstt s and W v
TR BT ad FW &l FV ANl B G FH B Ay, 396 e 92T @ fag, e §F w1 F B Ay, 39 IER | ToRE & AN B SuEHE

9 e e e arel €1 F 99ga omard St &1 W o @1 €, «ffe qrat oft @€t 9/a @' 99 €1 "The whole Gujarat State
administration and the police force is communalised, is politicised."

Y fFH & TR AR B W@ B - AT g A & FR RY R, T A G 81 3T N IR AR & F § forft & fog greran € ar #
A GHAT §, dfp Bl TSMFREE, W1 918 99 YER 9 &1 T TR AR T9Td & Rears Hed, [eRd § Q) STRYETH & YORE 90 © -
=g A 7 Y T ddds & s i ) | w @1 e e 8, A o e & wr wafer ft w1 e anfyg) £

U & o g 2 a ff ey ofR AR S & Al g1 g9 gU §) R fAerawr & w1 srer g w3 g @ iftrer E 87

T I REE 9 B W HE BT ARBR T 87 R TowdTer B FAR VT a7 el 8?7 HEl o € 6 355 3R 356 @1 freger At w7
$H® IR # 98 T°f B & T8 FET T 6 87 R AfRensit ® WY qeed R fhar manl 3w forg a8t Bt gferw iR warEs @ ReiEr
ERTAT TAT| AT B A Tg IMT /rat| Tt " e 7 Yo’ O R A S E A @ (ORI e B 2| T ORI A @ qrell TWb
ToRTd Tt 87a€, (@aum)

SHRI KAMAL NATH (CHHINDWARA): Mr. Speaker, Sir, this is wrong. This was never said. ...(Interruptions) This is
absolutely wrong. It is a false statement being made by the hon. Member. ...(Interruptions) | challenge it. This
statement was never made about Gujarat and Godse. ...(Interruptions)

MR. SPEAKER: Please sit down.

...(Interruptions)

SHRI KAMAL NATH : Sir, | would rather repeat what | said. | submit that this statement has never been made in the
propaganda. ...(Interruptions)

SHRI MADHUSUDAN MISTRY (SABARKANTHA): This is not correct. ...(Interruptions)
MR. SPEAKER: He is referring to it.

...(Interruptions)

SHRIMATI SONIA GANDHI (AMETHI): Mr. Speaker, Sir, | would like to clear this misunderstanding, on this
accusation which has been hurled against me and my Party again and again. ...(/nterruptions)

MR. SPEAKER: Please, let us listen to the Leader of the Opposition. | have permitted her to speak.

SHRIMATI| SONIA GANDHI : When | went to Guijarat this is what | said: " fée= sred @t a1 € 6 st $o @ s off &
ORI D1 MeH T ORI a9 91ed & 44 oo @ oel a€| (=aamE) | want to put a stress on "Kutch log”. ...(Interruptions)

it HHATY  7ee HEley, TO AN A FE A A 8| a€| (=aHm)
MR. SPEAKER: The Leader of the Opposition has made her stand clear.



...(Interruptions)

siwt "R IJavsaE R (SErR) | sead qeigy, Wi of 0 Mew @1 qore wEdt € ok Fft e #1 Jor dEdt 21
98 e 91 @8 @l 8l a€| (Faur)

MR. SPEAKER: The hon. Leader of the Opposition has made it clear of what she has said. If you have any
objection to that, when you would be speaking, you can definitely refute it. Nobody stopped you from refuting. But
she has made her stand very clear. Shri Kirit Somaiya, please go ahead.

=t fopdte | AT srend wWeled, § A fue @Y Jar @1 wia @ Sy Hear g ToRrd e & Wt T8 8 wahan, Med w1 ft T
B Fepa| o Jorferal BT 21 o @ g B st Tt ok TRl w it @1 &€ (aaum)

st weltor wgaTe (ares) @ EF o @ € iR 3y g @ F1 ey A e @ A @ wv| &€ (au)

st fopde artan @ ot ST & et @1 Wl W @ §

SHRI PRAVIN RASHTRAPAL : | am a Gujarati. We are from Gujarat. You have gone to Mumbai. ...(Interruptions)
i AgHE S @ dodt B Ko g9 Tad ad HEd B @2 R A9 IS gHeH Y % 2| &€ (aur)

JTEAE HEEH: [ @ An Bl Tord IR AMAH € 3R T€ 10 HE1 BIE Toad a6 ¢l e ft g9 9 A i

&€ (raum)

#t fepdie |idan @ F snuat wrae R ARl &1 W@rT iR &g S g1 I 91 W € fh [oRid e &1 TEl 81 Hepanl 3R I MERT B
Ul & W T8 ST AMey| ToRa # BRI ARSI & WY TATDR gafl, (el Teid a1 He X [oIfaal B HTAH BT =01 781 2
&€| (araum) o iy W 7 a9 GEY| Mg T i @ & E28€] (araum)

=t fopdie At : seaer wEiey, T8 Sl e H SHST W Bl &l A FHA A1 St HH- 98T erew1 M P € 3R w9 srewn
FHA © A1 B W B AN | IE [ORd TR g aled R dHved SRiegu & e fSaeiar g4 dl S9@T W fear @ s
T8l W B Arl A Fel [ gran 781 8 afeda€, (raum)

SHRI KAMAL NATH : Sir, just a minute. Where is the Home Minister? He is not sitting here. ...(Interruptions) Where
is Shri Advani? ...(Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI CH. VIDYASAGAR RAQ): Mr. Speaker,
Sir, in Rajya Sabha, the discussion is going on. ...(Interruptions)

SHRI KAMAL NATH : Please call him. Otherwise, we will walk out. ...(Interruptions)

MR. SPEAKER: You are aware that sometimes a€|

...(Interruptions)

SHRI KAMAL NATH : He was sitting here. Where is he now? ...(Interruptions)
MR. SPEAKER: | am sure that he will be coming. The only thing is a€].

...(Interruptions)



SHRI KAMAL NATH : Then, we will resume when he comes back. ...(Interruptions)

MR. SPEAKER: Normally on such important discussions, the Home Minister himself is present. | can tell you that he
has requested the Minister of State for Home Affairs to take notes of the speeches. He will be joining us.

...(Interruptions)

SHRI CH. VIDYASAGAR RAQ: Sir, simultaneously, a discussion is going on in Rajya Sabha on the same issue. He
is there. ...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, the Council of Ministers are primarily accountable, as per the
Constitution, to Lok Sabha and the Deputy Prime Minister in charge of Home Affairs is answerable and duty-bound
to Lok Sabha to take notes and to reply. Sir, we had agreed in the morning, but | am sorry that he is missing.
...(Interruptions)

SHRI KAMAL NATH : Please adjourn it for half an hour. If he is taking lunch or is taking a nap, let him have his
lunch...(Interruptions)

MR. SPEAKER: Shri Kamal Nath, this issue was discussed in my presence yesterday when the leaders of different
political parties were present and there was a difficulty in fixing the debate for today. The difficulty was that the
Home Minister might not be able to remain present in both the Houses at the same time. It was agreed that we
would try to understand each other and sometimes, he may attend the other House and sometimes, he will come
here; but for reply, the Home Minister is positively coming here. This was a matter of understanding between the
parties.

...(Interruptions)

st fopdte wdan : st SR, Sar 39 w1 A FHa T St Ff-FH areer gar Sord €1 YoRa H 99 §9 98 P araraxoT 91 89 o @t 99
T $O A A gEs ARy 61| waer 1 ot 4 99 oo |l § e R drl W S wae after g ar s e R @ /e e
T BT AR | IH HHY T YO Y AR I g H 95 IRHT W SUIET AN SRR W& AfH ORI 818 IS 3Fd TP 3 uferd
sevee fadiew sifaw @6t € Sir, | would like to quote what the High Court has observed.

SHRI KAMAL NATH : What is the date of judgement? Whose litigation is it? ...(/nterruptions) &= < aréta 1o @ £ &R
$9 ¢ U @ & Iu AR 1 Y I @1 ¢ a1 Y T4 7 e, AU F IABT E UHeA! dATed &7

i fopdie widan : seaa S, @1 @1 AR Ao H Mol g3 ¢ A1 990 G # Tewd] g © [ YRR T8 8 d1fed, 39 ford $T A 9ae
TR @ U dfeed dHa T St B D Raars 7d T8 of 6 g T8 g anfd|

Ht FHAT 3 U 8 B Rife § 99 7 sEAeEEe # o7 W9 98 919 99 9f #9 89 $1ew § Bl fh TR ®N 9l Bt aRE o
fpeft 1 UH e O 98 ot §1 VAT IE@ER § BUT | 3R $RIA Tl el a1 § a8 et § va1 €|

i fepdie widan : daa 1 S, 79 ft €t S & dIgd & grons 2 wifed | # 39 a1 &1 wHed &) @1 g b s aga areer e fharl
But what does that show? If the situation is normal, people are interested to go and give examination, and his
assessment was correct.

st HHATY 37T I8 91 Sl HHIYA DI FHASY & 3@ a7 o 81 T &R | e & Tl

SHRI KIRIT SOMAIYA : More than 95 per cent students were present and some people went to the court. In one
situation, what the court has observed is :



"There is no reason for panic reaction. There is no reason to assume that the situations in the places
where examinations are being held are not conducive to holding the examination."

"There is no reason for panic reaction. The State Government has made an adequate arrangement to
hold the examinations in Centres. It would appear that there is no reason to agree with the demand of
postponement of the said exam."

Another person went and filed another Public Interest Litigation. In the same manner, the Court has said:

"Reading the report, prima facie, it was felt by the hon. High Court that more than reasonable care is
taken by the administration in looking after the inhabitants of the Camp."

W, § ATH! BIE & Ufetar gere (Ao & iR+t siferde ugwme g1 waan g1 What does all this mean? sw&r #aee 2 f&
Rrguer itda 2, Rgeee Ffa oft ok Rrgre ok oiftres Ftda 8 & TR® 7ot | oM 78 W@ 81 F 1% a1 B RS AIHT e R
=t & 5 AR Tora # aRfRIRY @ve off, 339 o 7R TR @ €, Af o e e @ FrfPra &= § € N =ma @ @
12 B9R & BT A & 3R a1t AT srof-erel ol R o w2 € ek A S 12 sR @ & 9 ff 91 Us o ergaeEE il A €1 98 e e
W B HEFT B B o IUD U H DI A T 9§ AR T8 DHcEaT Ay I 8, GURMAT B § AR 99 7 = Dl S @ B
safay # s =g % g8 7 we =nfey f& This election cannot be held because of the tension. ¥ =@ ¥ =8 % & Fa1
3q € fF &t g7 e fawett g1 & acht 1a€) (=aum)

=t welor AT © 8T 760 HiW g € IR FY guR @rT e 24€] (waum)

=t fpde \ar : More than 3,000 people were killed in Delhi alone. What has happened? Within 45 days, the election
was announced.

st werny : faspa o1 But there was a Congress Government, there was no Modi here at that time, and that is the
difference. 7g dia-diaax aima anft Reeflt # < 769 vgar X A1A€] (Taum)

st fopdie wtar - At 7€ 9, oI o & 98 @ 91 Around 3,184 people were killed in Delhi alone. More than 4,50,000
people migrated from Delhi &€} (zraem=) #v Sz &1 #dcrd T8 2 & Goa § 79 g3, ram d 19 g, 9 3echarg & HRoT
At v 7 T 6 g8 I g & Iy e 2| Afd wae s man iR e qifer gam, The person had won because he had
secured 98 per cent votes. Many candidates of one political party, see the popularity of the Congress Party,
secured 98 per cent of the votes polled. The number of votes polled is 208, 178, 139 and so on. Please see the
popularity and the democratic values of my learned friends! swfeg & e argm & s A& T 37 @ ¢, S=2F 701 fFa,
I Hel & 8, § Iy WE AeF @Y B 7ARS g Afh g IAPT AHA B H IRTH.0H. BTGP | & I8 W WP R 3R Izen
forercht & 6 3o w9 g S 21 o g & A1l & o 39 yeR @t =t eve wwl W wify g9 @ & 2, g9l awifa @ der 8 S 2l
g 4R AIaxdx &1 A 81 e A Hew w8l SufRid e €| Aerig & foeeft e § Sk |ravey ot @1 W ofiforg, eiedt @ R oar
STt 81 \ravax St % wa Hifderd € 78 9, 9= ame gurR @ 9 S a1 #9713 Graxde Sl $1 A1 DY 376 4511 R @ &,
UHT XS 3T Qg 19 &1 W 81| 3R 98 81 Bed & b 3T HIawa oft & eul BT qre= B &1 ol &H Sl AMNAM &1 e & g@ g
& fo5 @19 7y 37 AN B wgfE 1 i S Arave? St &1 i FR € 98 [oRia @I U B A B AN Fed 81 9 §% 9qgiE ol

| would like to give you some examples of the rehabilitation measures taken by the Government of Gujarat.

AT oeRe WEIGd, # U% §e e el TEl arg | Af aut wun T Al et e aut wify T et fRufy wger # T @t ot =i 70
¥ 75 i wagE @ BTl anie iR 7E HEM H [oRia § HIgW & U S9N ol (e |

3R orft Tl 1 AmET et | sremeETE B S 7 AT oft, g' fhat Rera oft! @ @1 ST S| @fe TR e 3t e 3 5
a1 w9 21 gfeawm oRar # vl g e @wwnl |t is because we think for the people of Gujarat and we think for the people
of India. S= ®e1 a1 HF ol @ A FH, S SRATGR g H S SR & A1 e oA HHTeqR off o, wEqR W el a.t anaqd
AT a7 | SRATGR & S S, 1992 | 9@ | HIIH BT TATEA A1, 79 | AT & A9 q8 W Alferedl & AW o/l TRE W W R &, ot W &,
IFAET B ey Aot TR w £l

Sir,  would like to give you some statistics about the rehabilitation of the riot victims in the State of Gujarat.
Compensation has been given to 2395 injured persons in the riots. wrem fa= @t @1 faar =n? The number of BPL
families that have been identified is 27,01,000. féa= wsw @ik 3R &= ma? Three lakhs twenty one thousand quintal
of rice has been distributed. f&a go sedw $aw gu? For full damage of 5584 houses, a sum of Rs. 7,89,000 has
been given. # amu®! 3W® 39 THR & fHE 9 Whar § 6 oy wRER F w-n Had forg €7 gft dea & W% )

The rehabilitation process is complete in the State and that is why people have gone back to their houses. @rii # fae
T 1 ATATaRv] & $AfIY AN 919 379 379+ BRI 1 ¢ 8l



3T A TP a9 FEHY A TN AT AT FH P S [ORT A AW HAT ® U favard F1 arenaxor fFafor Hw Bt St [owa By o
a1 a9 R @1 sawasar 21 89 8R-Sd &1 a1 7 HY, 3 ¥ 2 "4l $I| S Sitq, 98 farg #g &1 71 ¢ FAifP faas qun &1
FAE 3MF TR 3N B 919 A oo g oft 3t wReR &1 w1 | i auw forn T SESd ueerd A 9 @ WReR S vl
TH T Ht DARCHY T S U BT oAft| IH WY 9 HARCHY THAC ol Hhdll 8, bl Al A el Tt & Al ey Jorna F i TEi?
e X AN g BT & A1 HIEE JRN B I 7|

3fa # # e =vear § % one g wraer & ) Sfia Araa @t TRy, dwds Y et ity sfa gear @ @t ey, Sfa g
1 B @iy, Sfia Terma @t aiferar @t Bt Tt Sfa Tera #t gl o o @t aiferar @t Erft S R 3 IR 9 Tad iEe e
& TER D1 AoIf0d GIdaT o 0+ W8 |el sowd aam &1 waet el ar Political adjustment at the cost of the people of
Guijarat @t e @ St Te @l B

ofd # # ga & g -
" 3131 TR B1Y @], U Gk Yge Horgd orrd &g |

anefl ey 81 qaTl, Uo go¥ Yge Avigd fegear &g |

SHRI PRIYA RANJAN DASMUNSI : Mr. Speaker, Sir, on behalf of the Congress Party, with a heavy heart, | rise to
take part in this debate. But before | go into the subject, | would once again, on behalf of our party, like to pay our
homage to all those — be they the Hindus or the Muslims -- who have lost their precious lives right from the day
when riots broke out in the State till the last week.

Mr. Speaker, Sir, my heart bleeds to think whether the elections to the State Assembly of Gujarat is the real wish of
the people of the State at the moment or not. My heart bleeds to think whether you need greater peace and
harmony in the State at the moment or whether we need to decide as to who would sit in the seat of power in the
State through the election.

Sir, it is this great Parliament that has responded, on many occasions, to various crises faced by the nation,
whether it was in the East or in the West or whether it was in the North or in the South. We together took a resolve
to defend democracy, secularism and the very spirit of the Constitution of India.

Mr. Speaker, Sir, my heart bleeds not merely for the victims but on hearing the farewell speech of the Chief Minister
of Gujarat. Mr. Speaker, Sir, you are the custodian of this House, the Lok Sabha. Legislatures in the States are
supreme to decide the matters of the State as per the Constitution. We are respectful to every State Legislature
including that of Gujarat, and its public representatives. We are equally respectful to all the Members, from this side
or that side, who represent the State in Parliament. We have been arguing for the last several years, right from the
days of Pandit Jawaharlal Nehru till this day, that Parliament is sovereign and supreme in matters of making the
policies of the nation. If an attempt is made to question the bona fide of Parliament, pass a slur on Parliament, make
accusations on Parliament, at the end of the day whom do we hit, whom do we insult, and whom do we destroy?
Maybe the foundation of the democracy!

Mr. Speaker, Sir, in this very House, hon. Prime Minister himself once acknowledged:

"AfgeTalt B T S Iafa gan B, Af¥ceit B g A Ao m ol SH AfRensit a9 F S (H A M- T
MY 9T 9 BT W9 T8 BIg STEAR arell -1al sFm| A S g & off| "

The Prime Minister narrated the incident. This he said in the Lok Sabha.

Mr. Speaker, Sir, | take the privilege not to quote a Congress representative but to quote an NDA Member. My dear
friend Shri Kirit Somaiya, the great stock market expert of Mumbai who gave an account of Gujarat in his own style,
should listen to this. Trinamool Congress was still with NDA then. Kumari Mamata Banerjee, the leader of
Trinamool Congress said:

"Now we are supporting the NDA and we vote for Government and against the Motion because we want
stability. But, at the same time, | would like to request all senior BJP leaders who are here. We are the
young generation here, we are the future of the country. Not in any way, as a sister | will tell you. If you
can change your leadership in so many States for political reasons, why do you not respect the
sentiments of the people of this country?"

Your sister, a partner of NDA said this, not anyone from Congress. She further said:

"Why should the country suffer for a particular man?"



This was Trinamool Congress, a partner of NDA, which said this in this Lok Sabha, not somebody from Congress.

I now come to the architect of NDA, the strongest pillar of NDA which is carrying the weight with all strength and
might, the Telugu Desam Party. My dear colleague and my best friend the leader of Telugu Desam Parliamentary
Party Shri Yerrannaidu is present here today. This is what he said on holding elections ahead of schedule.

"Even the BJP Executive which met in Goa recently took a stand to go for election. But we feel that this is
not the time to hold elections in the State because thousands of people are still in relief camps. *

He further said:

"That is why TDP requested the Government of India not to go for elections in Gujarat."

Finally he says:

"Change in the leadership is the need of the hour. Second demand, liberal rehabilitation assistance; third,
at any cost we have to maintain the law and order. Till such time normalcy is restored, we should not go
for elections."

At the end of the debate, after hearing the Prime Minister, Shri Yerrannaidu said:

"Since our demands are not met, we are walking out."

And he walked out. | do not know when he walked in! This was not said by us, the Congress party. These remarks
were made in this very Parliament by the TDP leader who is sitting here now.

Shri Devendra Prasad Yadav, representative of Janata Dal (United), one of the responsible partners of the NDA
said:

" # s =R € & ora # S guivagul g g2 8 MeR & | onfl 9 W 1 AiElel TSt 81 99 WeR & & SIR S| ot
as & ot 7E 81 gafey a8 v = &1 A g "

q o § T 1A W E, PN B 9 A 9 @ F T pE W
" g8t a1 356 ] T 8 wahet, w ? gAY A P are § P a1 356 AT B iR B WYBR TR B ISR HHel | "
TE 99 &l Perl 34t mfemnie § s ™ 2|

Now, | come to what the National Conference Minister, Shri Omar Abdullah said. The country is fighting cross-
border terrorism. As a great legacy of communal harmony and democracy, he felt, in the desk of External Affairs
Minister, the pain.

Sir, | would not quote much as there is paucity of time. But he said:

"Let us, for a moment, assume that this assumption is correct that foreign hand had a role to play in the
massacre in Godhra. Then, are we not our worst enemies? Have we not played directly into the hands of
those who perpetrated that crime in Godhra? Did we not respond in exactly the same way they wanted us
to respond? All they wanted is to play the Hindu-Muslim divide&€].These were the questions that they
could not answer. Yes, they could project themselves as being part of the struggle against terrorism. But
on the points of secularism and on the points of democracy, where do we stand? "

He felt most dangerously and said about the Indian position. He said:

"Today, unfortunately, we are on the defensive. We may not like to admit it. But the fact of the matter is
that today India is batting on the back foot. "
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They are all present today.

Finally, the hon. Home Minister, Shri Advani, who has now been elevated as hon. Deputy Prime Minister said. It
was not Shrimati Sonia Gandhi who said; it was not Shri Basu Deb Acharia who said; it was not Shri Deve Gowda
who said. But it was the Home Minister who acknowledged.

There has been a campaign in the country by all the people, and we are glad. We should fight Pakistan till to the
last to stop their cross-border terrorism. But what Shri L.K. Advani acknowledged?

Bhavna Chikhaliaji, | respect you. If any woman is dishonoured, we shall not encourage it. Nobody can accuse that
the people of Gujarat are bad. We feel great in the history of India. It was a nation led by no less than Mahatma
Gandhi who formed Gujarat. The great lady Kasturba Gandhi was from Gujarat. The prayer song of Mira Bai
started from Gujarat and then to other areas. We cannot forget the great architect, heritage of Hindu culture which
was preserved in the Somnath Temple. We cannot denounce any part of Gujarat history, the people of Gujarat and
their contribution. No less than Gurudeb Tagore said that 'l stayed with my brother Satyan Thakur ( who was ICS
and Collector in Ahmedabd). If I would not have been in Gujarat, | would have missed what India is." And, he
composed his great story "Hungry Stone."

Nobody is here to malign Guijarat. In fact, when Gujarat got the worst earthquake last year, the entire nation stood
by Gujarat. All Members of Parliament made their humble contribution, even that is not enough to stand by Guijarat.
But every party provided all possible help. She led the delegation there. We provided huge help for the people of
Gujarat. We still offer it to the State Government. It is not that we are here on the partisan issue. Who is going to
malign the people of Gujarat? Nobody. People of Gujarat are great in all respects. We cannot, even remotely, think
to let down Gujarat or the people of Gujarat and their communities. They are great. They stood by the nation on all
occasions -- good or bad. We have no intention to malign Gujarat.

But what does Advaniji admit? The hon. Home Minister is from Gandhinagar. It is not the charge made by
Congress. It is not the charge of any party here. It is the charge levelled against the Government of Gujarat by no
less than the Home Minister. He levelled charge against the Government of Gujarat in response to what Shri Omar
Abdulla said on the discussion on a Motion on 30" April, 2002. When Shri Omar Abdullah said that 'we are on the
defensive track; we are batting on the back foot. Our campaign of secularism, socialism, democracy, communal
harmony is now the diminishing point in the whole world', Shri L.K. Advani said:
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After the 11" September, 2001, Pakistan was cornered. But Shri L.K. Advani said in the second sentence:
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e #3f St A der of 6 ag 'nn fag e @1 ard 21 My friend, Shri Kirit Somaiya feels as to why we are talking about all
these things. But the Home Minister's conscientious, the Prime Minister's expression, and the expression of Shri
George Fernandes say all this.
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wife 111 yeifded vrer §, faw or ara &1 &1 He said that Shri George Fernandes may have the experience of 55 years,

but | have the experience of only four years.

| am sorry. So, who abused the people of Gujarat? Who hit the people of Gujarat? It is your Defence Minister. The
Prime Minister admitted humbly as to what had gone wrong. Shri Advani admitted as to what had gone wrong. But
Shri Kirit Somaiya is throwing mud on us.
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SHRI PRIYA RANJAN DASMUNSI : Sir, | am quoting only from the proceedings. ...(Inferruptions) | have not said
that the Home Minister abused the people of Gujarat. | have not said that the Prime Minister abused the people of
Guijarat. | only quoted what the Prime Minister admitted in Gujarat. ...(Interruptions) Sir, can | speak?
...(Interruptions)

| only said that the Prime Minister admitted in the soil of Gujarat that what had happened there is a kalank and that
he could not show his face. | only quoted what Shri Advani said, that Shri George Fernandes may have the
experience of 55 years of understanding of Gujarat, but my understanding is for four years only.

This is the exact translation. | am quoting from the proceedings and not from any Press statement.

All these were said in Lok Sabha, by Kumari Mamata Banerjee, by Shri Omar Abdullah, by Shri Yerrannaidu, by
Shri Devendra Prasad Yadav, by Shri George Fernandes, by the Deputy Prime Minister and by the Prime Minister.
FAR e #efl A1 S qowa # Bavdd oftg ), Suet 9 3w # gy gArn =g g1 | am speaking in Gujarati now, since | wrote
down that script in Bengali.
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So, this Lok Sabha was taken to task, with slur and insult by Shri Narendra Modi, which is composed of everybody
here.

MR. SPEAKER: He is quoting statements from the record.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Should | authenticate and lay them on the Table of the House?...(Interruptions)

MR. SPEAKER: | am sure everybody must have read them. You need not lay them.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : So, these were not our statements. If we are speaking on a subject and are
expressing our views, will we be criticised? We do not criticise any expression of the State Legislature. We respect
the Gujarat State Legislature. All the MLAs are respected. They have a right to criticise any issue they like and so
has the Parliament. The Parliament is sovereign and this sovereign Parliament is being questioned. The sovereign
judiciary is being questioned by VHP and RSS outside. Sovereign Parliament is questioned by Shri Narendra Modi.
His design is decisively clear.

So, Mr. Speaker, Sir, Madam Sonia Gandhi has made very clear what she said in Gujarat. | am very sorry. It gives
me pain. Atalji had said something and | brought it as a privilege. | am thankful to you, Mr. Speaker. | am also
thankful to the Prime Minister. He has got the capacity and courage to say what he said in Gujarat and what he said
in Parliament are different....(Interruptions)

MR. SPEAKER: It was regarding Goa.

SHRI PRIYA RANJAN DASMUNSI : | am thankful to him. What Soniaji had said in his speech in Gujarat is on
record. It is on record of all the satellite channels. | challenge the Government, if it can produce Soniaji's speech



abusing the people of Gujarat as 'Godse', we will withdraw from here. But let them not carry this kind of a
mischievous RSS campaign, in the language of Gobble to carry the lie to make it truth, and thus divert the attention
of the people. We shall not tolerate it. | would once again like to quote:

9 ot W & 3R THRa T A @R A AT 98 gl ©| R I8 8 Torm ¢, Fora 7 g o i ok sifden @ www fRam en?
g g8 o &, R wafer iR Rera #t 78 e sram &t oft? fHas srewra & ard 2 5 arst o d@n el @ Tera S Med 5
ORI FE1 A8 21§96 ARATE H a5 o ik Far 6wt meh St 7 @ Tore &t uier SRIs Siar & ey are|
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Therefore, the honour of the Lok Sabha is supreme. If this honour is hit in this manner, the whole House must
condemn it. We are all for the unity of the people, be they Hindu or Muslim. My heart bleeds. | also belong to a
religion called Hindu. Who were the victims of Amarnath Yatra? Amarnath pilgrims were Hindus. Why could the
Government not protect them? Was it the task of Shrimati Sonia Gandhi or Sri Somnath Chatterjee to protect them?
Was it not their own Deputy-Prime Minister who failed to protect the pilgrims of Amarnath in Kashmir? Why was
Raghunath Temple attacked? How many Hindus have been killed in Godhra? Till now why could the Government
not name those 60 people? How many dead bodies have been put to DNA test? How many have got the
compensation? Who were the people who got killed in Doda and Kishtwar?

| can prove inch by inch that under this NDA Government headed by Shri Vajpayee and recently sub-headed by
Shri Advani, the Deputy-Prime Minister, a large number of assaults have been made by the terrorists on the Hindus.
This Government could talk of Hinduism but could not protect them. They are talking of all these things. We do not
talk all these things. Even for Gujarat, | have got the list and | can place it on the Table of the House. If | amwrong,
Shri Advani can correct me and | will apologise. | am told that 265 dargahs, more than 18 mosques, more than 16
temples and more than three churches in Gujarat, the way they were damaged, have not yet been restored to their
prime positions.

Was it not the task of the Union Government? Who gave cognisance to Gujarat under article 355? It is the
sovereign Government of the nation who gave cognisance to Gujarat under article 355. What does article 355 say?
Those words are not very bad words. They have a meaning. article 355 says:

"Duty of the Union to protect States against external aggression and internal disturbances. "

When the internal disturbance is caused, thousands and thousands of people are rendered homeless. The Prime
Minister announced Rs.150 crore package for the relief and rehabilitation. Has all the money been spent or is it on
the way to be spent? If it has not been fully spent, and if the rehabilitation work is not to the satisfaction of the
Government, is it not the duty of Shri Vajpayee and his Government to tell the world that it is not important for us
who will sit in power. What is important for us is to bring people back to their houses, to give them back their
business, and to give back confidence to the children, be it a grandson of a Hindu victim of Godhra incident or be it
a grandson of a Muslim victim of any part of Sabarkantha, Baroda.

We had a Government in Punjab and we had a Government in Assam also. When Assam was in blaze, ASU people
came to late Rajiv Gandhi, and he asked the then Chief Minister of Assam to resign. He said that it is not important
who gets power but | want peace; so you have to resign and Shri Sakia had to resign.

SHRIMATI JAYASHREE BANERJEE (JABALPURY): Sir, | am on point of order....(Interruptions)
SHRI PRIYA RANJAN DASMUNSI : Sir, under which rule, she wants to raise point of order...(Interruptions)
MR. SPEAKER: There is no point of order.

SHRI PRIYA RANJAN DASMUNSI : Sir, is it not a fact when Punjab was in blaze, the then Prime Minister asked
Shri Darbara Singh, the then Chief Minister of Punjab to resign for the sake of peace. In Mizoram, when Lal Denga
came to join the mainstream, our Prime Minister told Shri Lalthanhwala to step down to facilitate the process of
unity. This magnanimity shows that the Government of India did not bother which party comes to power when there
is the question of unity and strength of the nation. The Prime Minister said in his speech: =g <9 & fow #eis g if the

Prime Minister is convinced that that @< @ = 7 &, fae mn &, then, | have nothing to say.

The Congress Party is not afraid to face elections. We have been facing elections right from the days of
Independence and even before that also. It is not important who will be in power in Gujarat. The people who will
franchise are important. Are they feeling confident to utilise their franchise? Are they confident to find their names in



the voters' list? It is the duty of the Election Commission under Article 324 where neither Shri Advani nor | can
interfere. It is they who have got the power from sovereign Parliament to decide the merit of the election in a
particular State in a particular hour. When Shri Narasimha Rao was in power, the Election Commissioner went to
Jammu and Kashmir and reported that it is not the fit period for holding elections. Shri Narasimha Rao could not do
anything and the elections were held later on. Let the Election Commission decide whether there will be elections
tomorrow or day after. But as a Party, we demand that elections should be held in a free and fair manner. Every
voter should have the right to utilise his right in terms of franchise and in terms of figuring in the electoral rolls and in
terms of having identity cards.

Mr. Speaker, Sir, what is the scenario of the elections? How many people have got the identity cards? The Home
Minister must inform the House what is the percentage of the identity card holders. | am told that it is not even 32
per cent. The rest of the people are still in the dark. Who will identify them? Is it not a fact that the relief package
had operated in Gujarat till July 8, and 13,553 people were still in the camps in Ahmedabad alone? Is it not a fact -
it has been widely reported in many newspapers — that even when people were going back to their houses, they
were killed? Is it not a fact that the job of reconstructing small houses and shelters could not be undertaken due to
local resistance? The contractors were sent back as they could not do anything. Is it not a fact that the Government
itself conceded that repair of the mosques, temples, and others cannot be done because violence can erupt? When
a team from the Minorities Commission went there, Section 144 was promulgated.

Is it not a fact that the National Human Rights Commission gave its direction and said the following in its order
dated 15! April, 2002? It said:

"The Commission has therefore reached the definite conclusion that the principle of res ipsa loquitur
applies in this case and that there was a comprehensive failure of the State to protect the Constitutional
rights of the people of Gujarat, starting with the tragedy in Godhra on 27" February, 2002 and continuing
with the violence that ensued in the weeks that followed."

It is not our observation. It is the observation made by the National Human Rights Commission, which is a sovereign
body appointed by the President of the Republic of India. Will we not give even scant respect to their observation?
Will we not give any respect to the observation of the media? Will we not give respect to the observation made by
the women delegation which went and met the Prime Minister? Will we not take stock of the situation at least now?

Mr. Speaker Sir, | would explain to you as to how it was pre-planned. The Chief Minister Shri Narendra Modi — of
course, he was entitled to do it in his capacity as the Chief Minister — changed 26 police officials from their
respective districts just five days before the dissolution of the Assembly. What was the motive behind this move? If
he was so sure as to dissolve the Assembly, how could he do it? Which is the place where we can discuss the
rehabilitation package? The Assembly was the right forum. Yes, Parliament can also discuss the rehabilitation
issue, provided there is the President's rule in the State. Shri L.K. Advani may please tell us in his reply as to whom
Shri Narendra Modi is accountable now? Is he accountable to the State Assembly? No. Is he accountable to the
Parliament? Of course, not. So, where do we stand?

The State Assembly is not in existence in a State which prompted the Prime Minister to say 'it is a national shame’;
a State which prompted Shri L.K. Advani to say 'because of this, Pakistan is enjoying’; a State which prompted Shri
Ram Vilas Paswan in his agony to quit the Cabinet; and a State which prompted the TDP to say 'this is not the fair
time'. Even now the same man is carrying on his own streak as he desires and you ask the Parliament to be a mute
spectator, not to interact, not to contribute anything by way of giving guidance and advice to the Government.

This is high time that article 356 had been imposed in the State. We know that the governance after the imposition
of the President's rule will be by Delhi itself. But at least there will be a constitutional sanctity. If something goes
wrong, we can debate it in Parliament and if something goes good, we can rejoice and celebrate together.
Otherwise who will be held responsible and who will be accountable to the nation at this hour? Is it not an important
matter? Can the Home Minister keep quiet in this matter? Should he not lay a new foundation = Party or no Party -
in the interest of the harmony, unity and integrity of the nation? We cannot leave the State of Gujarat in a careless
manner in the hands of one person who failed to be accountable to the State Assembly, who just got elected six
months ago by the people on the promise that he would complete his term. He is not responsible enough even to
face the Assembly. And you say that we should not discuss the Assembly issue. Yes, | fully support that an
Assembly issue should not be discussed here. But where will the conduct of the Chief Minister Shri Narendra Modi
be discussed? Elections may be held in the next one, two or three months. Who will be answerable to us for
whatever activities he does during this period? This is not just a constitutional question, but also a question of
political morality at a juncture when the Prime Minister felt that what happened in Gujarat was a national shame.

A survey was conducted by very very good people in two selective districts. Their report provides umpteen number



of suggestions. They selected Panchmahals and Dahod districts and collected data from July 8th to July 11t that
is, just a few days ago. In their report they say that 3500 family heads were interviewed during the four days and
after cleaning the data 3261 cases were analysed. This humber constituted about 60 per cent of the families which
were registered as the victims in relief camps. They also say that the loss of property was to the tune of Rs.478
million; but the compensation given to the victims adds to just five per cent. The loss of moveable property that the
victim population suffered was to the tune of Rs.27 crore, with the estimated average loss per family coming to
about Rs.90,244. Can Shri L.K. Advani convince the House that the average compensation paid per family of the
victims of the Guijarat riots, according to the Government records, is more than Rs.20,000?

15.00 hrs.
These are the issues which the Government should answer.

At the end, | am revealing a very important matter. We are one with the Government to fight cross-border terrorism.
We are one to combat the onslaught of Pakistan. The Home Minister and the Prime Minister are very careful when
saying that all kinds of foreign funding in this country for terrorist activities should be stopped, be it Al-Qaida, be it
Lashkar-e-Toiba, be it Hizbul Mujahideen, be it Jamait-e-Islami or any group. We are one with the Government to
see that this should be rooted out from the nation. But the report which was published in Outlook dated 22" July,
2002 is a report that demands the Government to explain its conduct and give a final position and status of the
allegation. The headline is "Deflections to the Right".

"The United States Commission on International Religious Freedom convened a hearing on the
communal violence in Gujarat and the US response to it. Among those who testified was Robert M.
Hathaway."

Sir, | will not take the time of my colleague, Shri Kamal Nath and | will skip this one. This report says that an
organisation called the Indian Development and Relief Fund, IDRF, founded by two Indians, collected huge funds
and the fund was despatched to India. Shri Yerrannaidu, please be careful and talk to your Chief Minister. The
IDRF has donated $2,50,000 in the last four years to Sewa Bharati Madhyakshetra and to another organisation,
Keshava Sewa Samithi in Hyderabad and finally admitted that the funds were transferred for the activities of RSS
and VHP in indulging in fundamental activities. It is said here:

"l am aware of the RSS-VHP affiliations of some organisations we fund." He then went on to dismiss such
links as a non-issue."

Who? The gentleman who was the architect of funding is Mr. Vinod Prakash. He and his wife came to India, maybe
for some relief work, and handed over a cheque to Shri Atal Bihari Vajpayee also. That is not important to me. It is a
nice photograph. But the Indians who contributed to the fund have started questioning. You took money from us for
the good work of the country and we want to know where the money had gone. The money came through this
route. | demand from the Home Minister to give us the details of the donations received by these three
organisations, for what purpose it was spent and the audited reports. The organisations are Sewa Bharati
Madhyakshetra, Keshava Sewa Samiti in Hyderabad and the organisation recently floated by VHP, Ekal
Vidyalaya. These all are coming in the form of allegation before the Commission. It was stated that it was linked
with Gujarat violence also.

At the end, | demand the Home Minister to satisfy the House as to what exactly is the forensic report of the coach
which was burnt in Godhra. This Report should be tabled in the House. The House should be informed about it. We
are not casting any aspersions on any group. We want a fair probe. We would like to know whether the fire was
from within or outside, what is the observation of the forensic agency. Shrimati Sonia Gandhi did not engage the
forensic agency. It was the Gujarat Government and the Union Government who are looking after the investigation.
It was not done by Shri Somnath Chatterjee or on the advice of Shri Chandrababu Naidu. You have got to answer
the House. Did the forensic report reveal anything which draws wider conclusions and sensational conclusions?
After all, be it Hindus or Muslims, we want total unity among the people of Gujarat. Elections can take place
whenever they are due. We will all participate. We will accept and embrace democratic institutions. But do not try to
score points on this issue, in the name of religion and do not try to take advantage of the communal divide. It may
bring one party into power, but it will bring disaster to this sovereign democracy. The bona fides of democracy is
being questioned by a man who dreamt the RSS dream, that is no judiciary, no Parliament and only Hindutva. The
word "“Hindutva' cannot destroy the glory of Hindu philosophy and the religion. Thousands and crores of Gujarati
people embraced religion for love and affection. They do not embrace religion in the manner in which Shri Modi is
trying to direct. One Rath Yatra of Lord Jagannath cannot wash away the sin of Shri Modi. He must go and you



rﬁust_impose article 356. Thank you. (ends_)

SHRI K. YERRANNAIDU (SRIKAKULAM): Hon. Speaker, Sir, today's discussion under Rule 193, initiated by Shri
Basu Deb Acharia, is regarding relief and rehabilitation of the riot victims in Gujarat. We discussed the Gujarat
issue in the same House twice, once under Rule 193 and another time under Rule 184. Both the times TDP
Members participated in the debate and we have given our view points.

At the time of Godhra incident, on the same day, my Chief Minister, Shri Chandrababu Naidu, even before the
discussion on the floor of the House, denounced the incident. He denounced the subsequent violence also in
Guijarat. Twice, on the floor of the House, all the political parties, denounced the carnage in Gujarat. These
incidents are condemnable. These incidents are barbaric in nature and they are very heinous crimes. TDP is a
party which is deeply committed to secularism and social justice.

15.07 hrs (Mr. Deputy-Speaker in the Chair)

At that time, we in TDP, have taken the issue as a national issue. Even the hon. Prime Minister went to
Ahmedabad, reviewed the whole situation and he came to a conclusion. He said that the incidents happened in
Gujarat were a national shame. This was the assessment of the hon. Prime Minister. The whole country should be
united. We have to support the victims in Ahmedabad and other parts of Gujarat. We, from the TDP, at the time of
discussion under Rule 184, demanded that law and order situation in Gujarat should be brought under control;
peace and normalcy should be restored; and liberal relief and rehabilitation should be provided to the victims
immediately. On that demand, which the other political parties also demanded, the hon. Prime Minister announced a
relief of Rs. 150 crore. According to Chief Minister, Shri Narendra Modi's Statement, so far 95 per cent of the
rehabilitation work has been completed. But they have spent only Rs. 62 crore. The Government of India
sanctioned Rs. 150 crore. The newspaper reports say that still people are staying in the relief camps. Relief and
rehabilitation work has not reached them expeditiously. Still people are homeless. According to the reports, even
now people are homeless. Some people are still in hospitals. Some people are forcibly sent back to their homes.
These are the reports, which we are reading everyday. In this present situation, we have enough time to go for
elections. For the Tenth Guijarat Legislative Assembly, we have another seven months. According to my Party's
perception, relief and rehabilitation work is the need of the hour. We have to restore confidence among people. We
have to apply a healing touch.

Elections are the crucial ones. If we go for elections, the whole State should maintain peace and harmony. We have
to provide a healing touch to the people. Normalcy should be restored. People should move together like brothers
and sisters. They should feel happy. If elections come, people should feel happy. They should exercise their
franchise without fear. Frankly, they have to exercise their vote. So, in this situation, my party has felt that even the
dissolution of the Assembly and conduct of elections cannot be the over-riding priority in Gujarat at this stage. This
is my party's opinion. Anyhow, the hon. Chief Minister of Gujarat tendered his resignation and recommended
dissolution of the Gujarat Assembly. The hon. Governor accepted that also. Now, the ball is in the court of the
Election Commission. We should not pressurise the Election Commission. Under article 324 of the Constitution of
India, the Election Commission is the exclusive sovereign authority to decide whether the situation warrants the
elections or not; whether the situation is favourable for holding the elections; whether the people have identity
cards; whether they are happy; whether the relief and rehabilitation is completed or not. So, they have so many
agencies to find it out. Hence, at this crucial juncture, the discussion is on. My feeling is that relief and rehabilitation
is the foremost thing now. We had demanded it earlier. We had made so many demands like giving liberal relief. We
also demanded that the law and order situation should be controlled and Shri Narendra Modi should resign in order
to restore normalcy. Like that, we made so many demands at the time of the discussion under Rule 184. Now, the
situation is different.

Normally, we cannot stop elections. Every five years, we have to go for elections. But still we have time. So, we
need not be in a hurry. First, we have to complete the relief and rehabilitation work. We have to make the people
very happy. The people should demand elections. They should be ready to go for elections. They should say that
they are together; they are very happy; they move together. That sort of a message should come from the public.
That is why, we feel that elections cannot be the over-riding priority now. But even then, the whole process is over.
So, we are leaving it to the Election Commission. Meanwhile , we would also like to know about the deficiencies.
What relief and rehabilitation work has been done so far by the Government of Gujarat? What steps the
Government of India has taken so far in regard to relief and rehabilitation? Our feeling is that no single person
should be neglected. We have to take all precautions. We have to take all steps to provide relief and rehabilitation
to the affected people. So, we have to leave it to the Election Commission. Therefore, | am requesting both the
sides to keep this in kind. Everybody is approaching the Election Commission and giving representations. The
Election Commission is an independent body. It is a sovereign body. It has been conducting elections since 1952 in
this country. So, it can have its own opinion in the interest of the country, Gujarat and also the people of Gujarat.
So, the Government of India and the State Government should take necessary steps for providing relief and



rehabilitation without any further complaints. Whether it is the Human Rights Commission or the National Minorities
Commission or the all-party delegation, whoever goes to Gujarat, he should be satisfied with the situation there.
Nobody should have complaints. Everybody should take steps to provide relief and rehabilitation. So, we have to
leave it to the Election Commission because it is the better judge to conduct elections.

With these words, | conclude my speech. Thank you very much.

= IEstiare Yo (ReRIsaR) @ Sueny S, # smus! g=gare <a1 g & a1 aias &1 srawR |

STq ORI IR 8 g9l WeR B 78 off O S HHY o7 |ardd AT gAard Hil Afd gelt i # qorra g w6 g8 ok T8 aRkfRufiat
Ae1 & | Fot 7eaE off A 1 uEl | a1 B @ are a€ GhAfPEa e 6 owa @ wft veqeit w s == € Wl

wel =el MY fapdie A SR a1 avar-dier AT fanl F et Al @1 g3 AE A it oraey dem # e 3 wiftw € gfan
Ia1 g AR TE 21a€] (auE)

Hiadt AEAEA Javeg fFEfaan | Suens Jeey, [l ot 7 o f wE g, 3R A 99 Tea wifed ) <4€) (@)

it ISicTel YA @ U HEIGY, & G ® AU R FH THR A D1 g § IS 9o 218€) (FaEH) 3T e Bl Aaferd
Fifg 1a€, (asm)

IYTEAE HElGd : YHS AT AT S, 39 AT BT TSH Piorg|

it STl YA : IUread weied, d FAfAY B W@ g fF FRM gRR & 10 St & §R R § qu e Rl g1 wme § 3 R
AR €, g # gaw ®1E 78 &) MR F1 "o g8, e R g8 we g8 iR R amweifies a9 gan, I 9 | < gR1 A8 FHel W
%1 2 5 witmer ¥ MeRr wis @ fear 7 Y oft| TE W T N TH AR A THHT T R W A AMLY| MR Hie H N FO gaN q€ g 3@
g R A+ 7% @is A 97 Reams Frard @+t arfey, afe Mexr & arq ¥ |9  wmserisar &1 St S A gen, ATel $ S ot
TS, TRl BT ARA BT D {HAT T, TS FEl ab AEEII & 7

U e, § 991 RATEa & Wl oy A | FE Aredl € 6 a8l S GA-GRET g3 S WRAA St Ut & deepreti st sft
SAHUHRT St 7 SEIwTS ATl S Tl & AR o= W el # S Sy 9ust 8, St &1 afRem eRe @ aruei@ & 2 UE
TE 3T THH TAanedt 7 ¥% w1 ¢ AR or=ew @ fageit # o wmyfar der 8 1 8, SwH Yora # ISt F 9 oF &1 B A

ARG, ToRd § o B.ReE. frer B Ao T, SR a8 @ siewT EEw | Tl B ok get f 27 aria @ ge @ aig weres gaen e
A T 1| T8 D TS AHE A FAw 6 27 ARE B A P ORI B A A A v do% Fi R g S ey Ry, 5 F1 g wre
foran a1~ It TR SRR @ Aarfae werwE gaforg i w1 wife g8t & g w3l A T A @ w1l

3d HEN SN @ ¢ 6 [orra # wifd T8 2 718 B, [oRid § YA 8 T 8 R A 9gd G | A 14 TR B SEHSETE T AT| S HH o
I SERAT a< far T 81 A1 B BedR AU BRI B o & for R e | A wifPed d@enl o gwaarg 491 @ g 3R S 7eg
T B ERft R e & oy @relt WRER B W W, A @ A AR T =@ A o1l 99 w1 A 78 @ g e, 7 #eg @ oft) e S
T Tl W@ § 3 AR A0 7oft | T ger @ € afcr rew @ $vd @ o ER 99 @ £ Rar we TR dW wga @t fifden # g v
2| a8l arft oft 2112 A €1 gER H¥ S foeT @ S8l 512 @I € SfR U W BIeYX 89 8I9H H § oigl 2500 AN &1 ¥ I AT § W B
T B B 918 et ff 1 # o 'R B I B IR A 81 Hel o 8 5 AT o ') B dle @ ) 39 o g # ofR a1E
& 2wt R AEle ok e oRfRfy § dwi & o w ®@ € § g9erar € 5 a8 79 ¥ e ' owE 2 ety SR el § 9, $9
HiawaE 4 3R o ARl 7 & IfFd e | ol & Mg & g, 98F & fag, @9 & ot & fog, ware Qarsil @t sragawen @ enfl, sws!
HIAT B A1 Fhel 8l A AN Sheld 37 B a9 Hed g, ufa AfFd v # e el B @F & forg 7.50 v A 7 2| = Sl F den @
arer off, 99 W& & T | 98l ool T 3Tdc TEl g3, 9gd BH HTEeT ool b1 I Sl # g1l # a1 fa=man & el s Ahd bel
T, 1 TE a1 e A1 ¢ & S A RIfAR & amow o @ O, ITHT Feel oA g2l B R T 7 8, o R Tora F 5 7w et
P AR W P g FEEAr) # 7 vt g1 Fu1 g% wEl 7E € 5 4 P g wx A M & A sty @ s frEl ok Rl @ wwi @ R €
T Bt A 7 o7 o1 W@ $T TRR ARG W AN BT Tial § HAET T | THE @l o AT foraaran T €, a6 e qaeHEl § S
& fo a3y i | 38 WO B, AP AR W ST el USH, qER F Hiedl TFER T8l el AN AR AR A F A A a8, o
D} 8 ddd 21l 99 IR 7 g8 we1 9 f ora # R &g 8 T 8, fwars qga @ man g, # T8 wwwan 5 s9w wen 9 @6t
qd IS g B wHhat Bl

werE 7 gt weA § wer 6 ew e | i @i & fg 150 FRis w9l <3| F 7€ s % gAata wei @ <@ €, A g v snuw
| U9 HRAT A8l g fpad @l $f g9 & 99 9% 9% el €, SAa! gl WY 9 € SR §99 JARTS SIS, SR ST I Jh e
1 T 3R T€ 50 BUA BT A 39 MEH B YAt & AW W el 21 Fu1 s9d el 9 B a1 $Ig gEd 8 Gt & 7A€, (@@uE) 3 96 W@
€, 317 U 11 31T H3¥ 9% of o1, ¥ 9% A U &1 7 $% 9 & ued W @ gl

At ArEaAEa IJaueg e | g8 09 9eF &1 A6 € W1 s F & man g, ae v s §15€] ()
MR. DEPUTY-SPEAKER: The Minister is there to reply. While giving the reply, he would correct it. Why are you



worried?

= Irsitera o= @ 7E Al & ot 3% @), A gale @ T o frer €1 3 SureT $1E 91 A9Te 8 wadn 2] g, R JERTE, AT o
2, $TPI 350 TUA FT IS e 8, TP [ AP &A% & T 212 T HT AP T WR, AYTR B HAT 2, $701 0 7h™ v & T

&€ (aaum)
MR. DEPUTY-SPEAKER: The Minister is there. He will give the correct version. Why are you worried about it?
it IleTel GO @ SIS W 9E 8, 50 TIY $ U9 TRBR g AES 9, $HIE o, S SUIE] R AOE BIg qUNT 8 ghar 87

stadl R «t.oghy ;| 39 713 ot WA §9, 99y "1 81 8, oifhd S Sei JTgHeEIg Bl SR T 8, geei ot fear € sk uw urdt
SER A W@ &1 oMU $B Wt B e Thd &, TR vgdt o werwar & 7 oft, ¥ Sus J% §1A€] (arau)

MR. DEPUTY-SPEAKER: Shrimati Thakkar, do not disturb now.
it IESiieltel A © SUTRAE HRIGY, # AT WV WHIG B Dalg 34 ddl DI U1 ¥ad & Ted W @ g1l a€| (aum)
MR. DEPUTY-SPEAKER: We do not have time. Will you please listen, Madam?

ot wrsiiare o @ 32 i e @1 @ 8 o e Rt T ok g ot A wdh) sa & A, 7w A vwie afema s el
¥Ig AIferdh YA TN, AR BT 100 B9 1 9 Hen 81 arHsl 981 Feomx J I fF 5 1 961 791 & fAY 50 F9° o0 q HH
& forerm ok facha Wvend a9 SoR W19 W 3MUd! Ace M, gHae S @ Ag & o W@ &, a8 F venr aEm| & | 01 3 B W@ 3
Ficulel, sTEHarars F 74T B &7 &g FER I AT | 1.90 @ TUA BT 0T J9R g1 MR T@ 0T HoRX g1 ) SHA Hel 17 f&F 60
TRHE AT UH.S. AT HRA AR 3 b Felfornl ot ardl gl

9 TSR ATIDT VT e Fhal & SUTeas Aeied, SaR HId ¥ faia w@eenstt & o1 78 fierm, |l & w1y yat & T W A9s e
STE, R W qEed @1 araraRer & 3R A FEd € o ast Rufa wifogef 81 fres qresEh off, & <aar 8 € 5 gme § oo ft oo e
SITG | g9 G T AT el ¢l e gAa | WY 3reH Warer € NN 7 W BRI 81| F 3R A1 Area g o # Wil araraser Gar
for T €, 9 i 98 € % oRa & gEanHl § gl Seea 991 Y A 1Y 6 9 gAE # 4 @ 9 o €9 | w9 el o W Ad B g
o™ o @ 2, SHS! gAa St &1 At e wmgl gaht @ ara 218€] ()

IUTeAE HEIRY, Wl HSAl Bl 8, ¥ Wel a1 qE A =@ | [onra H Rufa | 7€ 21 e 3 TiRa Aran Fiwre are O 39S 8 w5 S
T S A 1A | HT A QR e o, Rt aorE | foh B arwma F gomwn & iR A i My, I F F1 A R gE S aed
A @M # qE 491 A B A R FR R € smsarht St Yy oft 33t aoE @ gE ot SR wew F g srene At g forerw @ &
g g2 wren & 6 Aoy wew #§ opft St wdieft Bft, wraw s S Y sremer g W) o, @ R e @ wata WA 5 TE F9 T
U 1@ IS T1a 481 B B e AR Big a1 e 2l A iRa qrn Frrer arel 9, 5w aa @ ke, B | R 1 v 98 S A
w0 7 fopan 2, 7% wwer § 7 | 39 RgwE # 91 fFeaal § S8ud Bl TR #1418, T JHARH] BT AR STl TR B A € 7
31T 9 P TehaT B AISAT ATed &1 TE AT §HH 8, 1 A FAT ATEd &1 I a7 BT g6 99 F el B quiht 7€ &1 s Y orerd A
HETHT M & g # A d@e & A9 g s o oft| I Ry, faw, $OmE oiR gaew wft @i 3 39 & faY o= @A gera o1l 79 &
SIS BY A1 I8 ol B B fawe fawg uRe a1 sIRUH.TH. &t aoie 9§ el fiell off | s freft oft #eren el & Aq@ A e wat &
G 9 310 MY BT THfta H faa, a9 ot freft| omet 3 @ fReg onf & o@eaR a9 g €1 39 gW 39 29 # frgw &1 araravt a9 #t
B B S @ 2 A P I wgm ¥ gHenl & @ g 6 €, A Regelt & off g € TR § 9N SRER 39 @ T 8 9wl @
AT T W S AN JER gY E, S g ft =T gon 21 B TR RIS IUY | SUTRT BT THA Nl | INIP! 37T T T & I A
ST, wfe  Fffa wu & weer =ean g & st R & g1 @@l S srest uRumd 59 g91a # e aren 7@ 218€, (2raum)

IUTEdE Heled : 3UE § a1 7 Byl

it Il e A Surene weied, § TE S fF g S | ) %@ 8, fe qem g arga st forreie @ U efistt afte #
&P R BT 8, S99 S84 @8l & 6 Toria # Seg g1d B Y @ ARl I ST 81 Thell 8| T§ AT MY &1 gledivr 8, a8t
AT B H| Afpa F7PI agd Sical & 81 GAd DI DI | ORI § T 81 Y81 8, T §a A & | THH HeRigra Femsit B g7=i o o
S | A1 AR R U RISy @il wr Aarfe R | Wi e seed el |y @ oft i oRia § grera @ €, '
IHD! T8 FTHY TWAT ATEd &| Afhd gei SrgAfa T &1 Ut w po &, @ ury € Rt ey fur @med €, Towa # oo S $w
fepar 2, Swe! IR g B A & Y, IE $HH H 3T o AR = E| Rl 9ga e @ | we A wAeErd urdl & U A gearaw
e ot 49 € ok waroEEl urdl frgr<a: a1 356 & Raa® 21 30 W9T YoRId A I AArERY a1 311 2, SHS =eldl (ue g el 8 Wbl
2| X% AIE ORI & R T8 €, TXew Alel g a2 e #el $1 WROR g Ok A Ao S | M g7 2| s Aial 3R
FE 3, @ S B, TS e ok BT gud A T ¥ o9 WA Ger B A AR THEA B @ &, T T B o A B B A F a9
F | oy T ARt B Raard dier w31k dier g xR fig aRig & Raems, five fog aRig & s=ividla sweifea = @e1 8 f
HTRRIT & AW BIC BT HHAT 78l AFA| 319 UieT $96 Racs Fi I el IR @ 87 F ¥ DI ars+ arad @, e Raers dier &1 swHe
BT TIfEY, B9 RadTh WG WIel I el B Wl 8| WU & ¢ o7, ot FHArag off 7 BE € - AR S e H G Fai-Ad TodgT
HT gotel 81T 3R THY 812 # HISIUT &1 1081 81| W1 48 fl, 7 570 e19 § AT A5 T3 BT TAvST 8N 3R 7 diordt &1 s1ver
BT, 39 R.GH.TH. 3R fava fa=g aRig & et @t @ ok I8 & STAHAl B a1 HAT TR Aoiqd it 369 a1d 1 93 g s 8l

e, TS F IRFRAIRMET # T[ORTd &1 ararawer f&wl #1 9 9 g9 © ue H e €| 98l 7@ U¥OR P ¥aId €, Hel gHl Hed § 56 g W
FAETT A1 AT| 89 AN AGETT HIAT 61 aTed &1 I8 a9 Wel &, T9-9R aR ok & HaTed W HeA H gai g8 8, dAfda gai | PIs AR®
& e, IREHR &1 W GHRIETS 8, Il &9 DIs Ui T8l & 6 UF & Hard W 89 He H aIR-aR 9di B AP 9g7d & 9 W AT
TR foedt ft Smd w qafed 72 1 Eh| ToRE 7 1 $O A @ L, TS TG g A AAANAGR BT D13 3ef TE 2, FAE A R



Hroer 8, SHET 1S oref 7 & o W F w0 FE @ SEH B HE e T B, A wwr A T w1 & Swht B ek 7 2 F s gy £
JTEAT @ WY g B AR §, T8 SR 81 2, 1 R R 21 36 TOR & $H a¥aR A AN &R 2 8, A4 8¢ b I mar &t
1 WA € iR SHS! w1 AER Wi §| WA & o 324 & TUR AT B YR €6 & AT # gHG HIA B B A gAY a2l
g B A AN BT & 6 98 G097 77 PR TP AWBR 7 g A6l DI 8 3R 7 sreafasny aomdt St B 81 [ore 3§60 9 g9
FH forelt oft TR W =maEd AE 81 avad # <@ 9, O Yo ¥ gAE SR U TANT 81 ORI H A JA & di 9% AT BT aTEd 8,
Safs §T® T T PIE A 8, T P g 2 3R 7 PIE riHE 2, el & fog, wegy @ fog, sfeal @ fog, wfeenst @ fog, sweik o
& Al @ forg iR T R Iw B R & A 578 09 DI SRiHH T 2| o @ g1 B A U TN B dR W 9T & o swme S
arEd 8

ARG, UYhR R ORI H gA1d & &1 91 FATH g3 8, SHHT wHTerare! urdl fave @t &1 &9 aned € fF [owa # gema wguf e
FMER HRQ o, ForEw Tora @1 S 7 R @1 ok g gae 8 99| 39 IR & 6 7 A0 a1 \HE BT gl

it o TEwE Sirea (uRE) @ Suend 7eied, w193 & el s agea omerd ok 4f rsht ene gEe off 7 we # qowa # §m
et & oy wed ik S Trate @ o # =af Sord #1 # oo gaw A g smard S @ wwor g 3iiw andt s wwSht wrer e ot @
AT G | P 193 @ siadia St fara @, 9w wstae B 1 Bis Y IES! Iorifad Taf a¥ed amard St siiv wwsftene gEe ¥ 9t 21 ovR
TS99 ¥ 193 & 3efi 7@ w4 gl 5 Torra # G-l B Hw wEa & g, 5@ gata @ fow w0 e o, S B gae e w
fiyerctt @ oremT B, <ifte I8 T8 gorTl IR =al oIS g, I8 o°OT el gl

HEIRY, ORI & AR o O §H Wed H I-diF R 41 g% g MR, ORI ¥ 6Tl g%, SHD a8 ANRINSG 4 He® | ORI § Sl 61
Terfie d gy, 9 7 g W 7 9 ok T @ qHem W, 3R a8 $Ig WY 2 A Yord iR e 3t fwfaa w8 21 swe fag @i
RreR 21 39 &e |91 3 S 99T @1 o, 98 I9d Uge S 9% |l § @1 T ] 3R MERT Hie 7 e af [orid B wf Wt grera 1

Bl | 3R MERT Teb Y1 & A1 SHS a1g Torrd # ol gofl 98 Ruaw & &R 3R vee & ot Rugea #t 8 §1&€) (araem)

it waa aqdel (@sREl) @ 38 aefaed 218€] (aaum) w7 Wer B f6 a8 Tea € & T 7@ deen ged) R 9@ ard
AR B @ 2IS€] (agr)

RO THE G A HG A AN GAT 8, 3@ 7 i g €] (aemE) MeRt B U e SR WA g3 ¢ 1a€] (aumrE)
TR 8 dr Ry aran € 218€] (Fagm) v FHear ¥ g gl

HEIGY, MR # FEaOTd! TRade W S gl gofl, IHDT Uga &1 <IZH {ae 7 a9 B 43 e o ik Rurdk ergn wra aoras 48 e &
T o | F g o T o7l F grrawee 3ifE g Fd & wae gl W o F Rifvre e 21 drevacht vaiie 3 @ o frarfier @t
TR 3BT TATI 2000 A Bt UH WS IA, I T A TR, e, Soie iR SR B & | arft TR TH 6 P IR TRE ST T, @A
PR 7 7| IS R BYR AT| 99 Afgensit iR Bre-vIe a7l @ Soran 1A113€| (FauE) W g & AT wewl | ware 81 g e
TISHT ATTOT GA1, 98 o™ diedl & ale o & oy o) Mert gardis ¥ 26 Afged, 12 a5 3R 20 e AR T | 37 qHGR Al S 341
STATT 41, I8 AR1 3NN Hared 2l

ToRId TRSGR A 1 fHar? [orm # 59 a1 fafdeq ggl 7 & 42 @i & #ag & 7 afea 17 @ ot a6 sgSfews 718l gul g9a arg
ORI &5 @ VAT B 1| T JATS DI THIERAC HHS A SAAIS] H¥ BT ST fHAT o7 8 a8t |rn o et 6 Bt dw @ w18 o @
& &1 W ¥ T FEl P armaRor 3resT € AfhT & T 9 Area €| UeRaten # AfeH AT B @R A WU St anfRare o, 39 ok swa
g B HIe 31 A gae! ==t fHet 7 98 S| 47 omare s § e fear onl grarewie Ha¢ i &1 98989 orear St €, 98 39 R |
qargt| &€ (aur) Suers Tered, ¥ srferad g v& & R A A g 7 amed| A9 ofare dw # w9 fAfvre far @ R g ek
W AE g ¥ N 919 g8 | S Fel i Refle w9 § w9 $o gl @ ¥ 99 381 81 7 919 ¥ 981 Relts & 9 @1 € iR 981 9ga
T 38 A1 30 I Bl 98 Refl® ¥ dg gorll 897 2 Jau1s D1 Isi fAfore fovar o1 | FAmamer 9 # 2400 @ B0 A1 H¥ H W@ aret @l o
v/ qul f5 @1 agf ur, gar @1 HH 3R e 3 e o1 T8l § o §a A I8l el B Ha a9 o0l # AR ¥ ara B HIg B T8
&1 gUUT g S WHAYR B &7 darel & S+ 50 IR Buy firer| andt Ishienal gAE e ® ¥ fF I 50-100 T &1 A e 81 7 I aqr
are g f5 $9a srarar WIS AIEWE B 25 E9R $UT frel S @R & @ dret A

st uPhTa AvGd sFASHY (3rdbte) : R wfiar Orge, 99 F s w9 smiee @& fog o w € df REel 2 w08 &1 9% 3 T, S96n
A A qar Tifed 1€ (&au)

MR. DEPUTY SPEAKER: Please resume your seat.

...(Interruptions)

SHRI PRAKASH YASHWANT AMBEDKAR : Sir, he should not refer to the Committee to which he is a Member.
Committees are never quoted in the House and if he persists, it will be a privilege matter. ...(Interruptions)

St TR IEAG SEa I S, F S wWede ug @ g 9 fagpd ¥ 4€] (@aum)



= = fetan sy (qerer) @ Suree Sft, o/ SHa off 9 R@ € A 4§ sreedk Sff 34l S @ €, o HA1 off #R @ € AAfda
o oft dtar 3 91t o w@ €

MR. DEPUTY-SPEAKER: Shri Suresh Ramrao Jadhav, you have to conclude now.
...(Interruptions)
st ¥e T siea : Swend S, s gee oft % g8 wen & e B 2, F 99 el &1 9w ver €4€) (araum)

MR. DEPUTY-SPEAKER: Shri Prakash Yashwant Ambedkar, what are you doing?

...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Prakash Yashwant Ambedkar, what is this?

...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Suresh Ramrao Jadhav, you have taken more than 11 minutes. Please conclude.
...(Interruptions)

st WX THIE SEE [ Surens oft, WY o, tE.d. ® 3R dewarst &1 8w aren $a€ (@@u) g UF ward A, S st ayg 39 amard ¥
Pel, 98 AP ad 2 3R Tod 21 gur didft fras $7 A oft| v #hA Refie S fafdre fBan ik Sud g1 6 = Suet goura & |
Raerars foran wan 1 74 garn 5 9, o1 9 A 7 ol TS oud W Y T ST TN AT VW A 7 Had e afes TH 9 B
TRIE B BT B fHa 81 78 sredht ard 7 21 RATgR Refte Bea & g9t 3 arda &t Rfvre franl et #a1 mn % Reftw B 7t & afs=

w1 fafvre frar 24€) (aaum) .
MR. DEPUTY-SPEAKER: Please conclude now.
...(Interruptions)

st {E WG e Suerd o, ¥ @ arel Bt ey e @ A% wd o, uds @ aia gg| S g9 aarn 5 &9 @ 9 500 R
a1 T € 3R 139 sfarh aRaR €1 57 A & ol #1E Refte H70 7l 21 SRR & 7 T9R @ e A | 7 =ed g7 W | A g,
BrEwd i€, 7Eg arEnt o wEyw @t e A | qa gg | g3 qaran w41 fF qw e i # @ w0 98 ) wwer 7 5 gema B
€ 7 agd or® ¥ I &1 U, o, eraeie |a S #1 gAA off ¥ Tadeart # 2| e g vewdad # 7 vud uft afd qamn @1 e
Qg AEl § Q@ B

MR. DEPUTY-SPEAKER: Shri Suresh Ramrao Jadhav, you have to conclude now.

...(Interruptions)

H A TG SEE A IR § ad B gl A9 A garn @ 1 6 i @1 ot T8 sk e glae e @ g a8 Rewa T8 2l
TR PR A ¥4 B A 6 € iR g & fordl Toa WRaR 7 SR &1 § & o 2.

MR. DEPUTY-SPEAKER: The next speaker is Shri P.H. Pandian. He is not present. Shri Kamal Nath.



...(Interruptions)

st ¥{RA TG SEa L Suens Sft, A B e OeT | aa @ 2
QiR IO TR 7 3t 7@ W S 6 8 98w o e § sk
SUTEns HElSU : G WEd S, 31 317 HATG HIA

TR IEAG WHG ;Y Hed € b g oad § Ao &) @ | g &1 de @ 6 aai disT v e w1ty a g Terd 2l
Torrd # onft am demaa @ getee ggl Gram Panchayat elections were held in a normal manner in 1,700 villages with 75 per cent
voting and without any report of violence from anywhere. a8t 7T darad gmE1 # I3 G601 781 §S1 TR # 1,32,000 FAR @R A A
1,19,353 @I 319 BRI &I &l T €| 3R J87 STwifd eI, 37N T8l &l Us 3iTeY @ax # &l a1 & & 39 w3 & ag| & el | They
went back to their homes in the districts of Sabarmati, Mehsana, Vadodara and Panchmola. st Terra # srr=mer =1
T wifa | fraefl, #ew & S wify ¥ fea, vagaHd. ok v e @ wiard wify & o= g1 orR 98t w9 go wifd ¥ 9@ @ @
a1 e # RS Wt T B T Wevd 81 T8 A qTel 9o g 6 8t s A1 Tea € a1 | 81 s 9w faega 9@ w6
3 AT el @ gl W fauer &1 yeithrer 81 WA [ord & A w3 7 Gdefie e & oot a8l @ e war @ W wvaran
21 o wfags & farfd 21 Yere # Hautie aRFRIRET &1 B1E @aw 78 81 gafon 98 YT Wl e @ TRd el 81 3 aren w6y
AR % Torma # WE R 2 3R TAd R 2, T§ ORI B A1 a7 B A HE A R/ 9a] @ €1 TE FEHY A A0 a1 I R g

SHRI KAMAL NATH (CHHINDWARA): Mr. Deputy-Speaker, Sir, amongst the discussions we have had on Guijarat,
we are today at the third or the fourth discussion and I have had the opportunity to listen to Shri Kirit Somaiya and
my friend, Shri Suresh Jadav - | presume he is from the Shiv Sena.

When we first discussed Gujarat, we have seen the seriousness with which we discussed it, the concern with which
we discussed it. When we discussed it the second time in both the Houses, it is not because this House had no
other business but because for the first time a situation had arisen in the country after our Independence where the
very foundation of our society, the edifice on which the Republic of this country stands, was sought to be shaken,
where an effort was made to assault the ethos of Indian society because any assault on the harmony of Indian
society is an assault on that ethos and an assault on the society itself. We discussed the carnage, we discussed
the riots which were termed as State-sponsored riots, we discussed the rehabilitation, we paid homage to them and
we condoled them. But today what do we find? Today | heard Shri Kirit Somaiya saying ek kahavat hai. He read out
five kahavats.

Was it in seriousness or in jest? Is this the way we are going to treat Gujarat? Five months have lapsed. Is this the
way that this House is going to respond to the affront on Lok Sabha — which my friend Shri P.R. Dasmunsi
mentioned — by the Chief Minister of Gujarat?

Sir, | have been in this House for close to 22 years. Every minute that was passing was very heavy. Yesterday, this
House was disturbed and we decided in our wisdom, the entire House and the Chair decided in its wisdom that we
should discuss this subject today. In the last Session, the Rajya Sabha unanimously passed the invocation of article
355. We came back at the start of this Session wanting to hear from this Government about what was unanimously
decided in the Rajya Sabha in the last Session. When we left the last Session as when we left a heavy

responsibility on this Government.
15.56 hrs.
(Shri P.H. Pandiyan in the Chair)

The Rajya Sabha authorised the Government invoking article 355. We came back now wanting to hear from this
Government and from no less a person than the hon. Deputy Prime Minister who is also the Minister of Home
Affairs, and who has to implement that article 355 as to what steps he had taken. But, what do we find? We find that
this hon. Deputy Prime Minister the Minister of Home Affairs had been making statements that his interpretation of
invocation of article 355 was, let us have an election. We came back and in the first few days of this Session we
find that the Gujarat Assembly is dissolved and there is a call for election. My friend, hon. Member Shri P.R. Das
Munsi has already been into what the Trinamool Congress has said, what the TDP has said and what the National
Conference has said. | do not want to repeat it. It was a concern expressed not out of partisan politics. They are



their partners, they are their supporters and they are their crutches. It is not partisan politics. But today there is this
attempt to score a point.

| had been to Gujarat for two days. The President of my Party, the hon. Leader of the Opposition sent me within 48
hours of the incidents to Guijarat. | saw the pain there. | went there several times. | have today come back. For the
last two days | was in Gujarat. The moment | came to know that there is this debate, | came back here to tell the
House as to where are we going, where are we being pushed and what do we want to do. The 13" Lok Sabha will

end in two years' time or whatever it is. There will be a 14t Lok Sabha. Where do we want to take our democracy?
Where do we want to take of our traditions?

| understand the compulsions of this Government; | understand the compulsions of Shri Narendra Modi wanting
elections. Sir, what are those compulsions? Why do they want these elections? Is it motivated by a great love for
democracy or going back to the people? No. They want an election because time is catching up. A reference was
made here about the forensic report and my friend asked that it should be laid on the Table of the House.
Something startling may be there. Thus time is running so they need an election. The time is running out because
they will have to give names of those who died in the Godhra railway station in those bogies. That is why they need
this election. How will they go back to the people after eight monthsafter there revelations.

The life of the Assembly was till 18! of March next year. Shri Narendra Modi says we are power hungry. We never
asked for the resignation of the BJP Government. We said Shri Narendra Modi must go. When hon. Members Shri
K. Yerrannaidu and Shri Devendra Prasad Yadav talked, they never said that the BJP must go. | also made a
statement that Shri Narendra Modi must go. The BJP had a clear mandate of 114 seats. They could have remained
there. We said Shri Narendra Modi must go. The Government, which was elected for five years, could continue.

The life of the House was till 181" of March next year.
16.00 hrs. (Mr. Deputy-Speaker in the Chair)

Sir, the compulsion - which was again mentioned by Shri Dasmunsi — was this. What about the funds which came
for earthquake relief work? People have started asking for accounts of funds collected for earthquake relief work.
People have started asking such questions. So, what was the best escape route? It was to announce the elections,
dissolve the Assembly and have a live Cabinet but a dead Assembly. That was the compulsion. There was no love
for the people. That is what was pushing them towards the elections. There were the economic consequences of
riots. Sir, 23 families in entirety and about 300 people have committed suicides. | have met members of those
families who have committed suicides. Because of the economic impact, a barber does not have any client and a
barber cannot go to his shop. The economic impact was being felt and day by day, people were seeing the real
face of Shri Modi and the BJP. Shri Modi has taken seven pages to resign and it is for the first time that a Chief
Minister has taken seven pages to resign. What is the point that he has made. He has said that Congress is power
hungry. If we were power hungry, we would have demanded the dissolution of the Assembly.

Sir, they say that there were nor compulsions, but rue compulsions which | have mentioned provoke them, to
announce the elections, dissolve the House so that they are not accountable to anybody. Today, we have Shri
Narendra Modi, and we have a band of people masquerading as Ministers, accountable to nobody, no Assembly,
no Parliament.

Shri Togadia goes on television last night and pats Shri Modi on the back. Is Shri Togadia going to run this state?
They were talking about Shri Shankersinh Vaghela. | do not know where Shri Kirit Somaiya has gone. It was the
same Shri Shankersinh Vaghela who had arrested and locked up Shri Togadia. That is why, he is on this side and
not on that side. ...(Interruptions) Sir, they wanted elections. ...(/nterruptions)

MR. DEPUTY-SPEAKER: A serious discussion is going on. There should not be any running commentary from
either side.

...(Interruptions)

SHRI KAMAL NATH : Sir, they wanted elections when they say that 50 per cent people do not have identity cards.
That is why, they want elections. They want elections because voters' lists have not been revised. The wanted to
catch the Election Commission unaware because in a few days, they knew, the Election Commission is going to ask



for revision of voters' lists. So, they knew that this is the right time to have not an election but a fraud of an election.
That is what we are opposing. We are not afraid of elections, but we are opposed to fraud of an election. They
want to perpetuate a fraud on the people of Gujarat and when they find time catching up with them, they announce
elections.

Sir, what did they do before this? Why do we say that their intentions are not bona fide and that, they are mala
fide? Sir, in the last 60 days, they have transferred 22 Collectors and 24 Secretary level officers. Eighty five Deputy
Collectors have been transferred in June and July out of which 75 are going to be the returning officers. The BJP
Government has positioned them. Eighteen Additional Collectors, who would be in charge of elections, have been
placed in the month of June. So, when they asked for elections in April, it was not hollow. They were waiting for the
President's election to be over. They were waiting for that. Surreptitiously, they were waiting; they were planning;
they were plotting. They knew that the Election Commission is going to be independent.| want to say this here that
they were trying to browbeat the Chief Election Commissioner, and they are continuing to pressurise him. Do these
facts require any study or research? How many people did they transfer? They transferred 32 SP-level Police
Commissioners in June; they transferred 30 SP-level Police Officers on 301" July, and 58 DSP-level officers were
transferred in June. Why was all this done? Is this the way a Government, which is confident of winning the
election, functions? Is this the way other Governments have finished their tenures? This is not the first time that a
State Government is finishing its tenure. Other State Governments have finished their tenures too. Even my friends
in the Trinamool Congress would not blame Shri Jyoti Basu on this account. If they blame him, | will join hands with
them in blaming him, but they will not blame him.

When they do this and when they say that they want to go to the people, does this carry any weight?
...(Interruptions)

SHRI VIJAYENDRA PAL SINGH BADNORE (BHILWARA): Are you attributing or implying that all these officers will
be helping the BJP? What do you mean by that?

SHRI KAMAL NATH : You can say what you want to say, when you get your turn.
SHRI VIJAYENDRA PAL SINGH BADNORE : What are you implying?

SHRI KAMAL NATH : The people who have to understand this, will understand this. They have announced the
elections and the dissolution took place four days ago. What happened ten days before that? They say that the
situation is very normal. Please correct me; | want the Home Minister or whoever is the Minister of State present
here to contradict this. On the 12! of July, a huge cache of arms and ammunition was seized from Ahmedabad.
According to the Government records itself, there was a conspiracy to kill 1,500 people. On 15! July, there was a
bomb blast in Panchmahal District. Where is my friend from Shiv Sena, who was talking about Godhra and
Panchmahal? Again, on 15! July, a big racket of IS was unearthed by the Gujarat Police from Bhavnagar, which
rocked the entire State of Gujarat. | have gone to Bhavnagar myself. The people there were terrorised. This did not
happen two months or one month ago. On 15" of July, the Gujarat Police unearthed a big racket of ISI, which
rocked the entire State of Gujarat. Look at the sheer magnitude and the large involvement of the people. It is the
Gujarat Police -- they were not the Karnataka Police, of the Congress Government -- who have unearthed this
racket. On 18! July, a few days ago, there were communal riots in Viramgaon, which is very near to Ahmedabad
and which left three people dead. What happened the day before yesterday? A huge amount of arms and
ammunition was seized from the Juhapura area in Ahmedabad. What happened yesterday? A huge cache of arms
and ammunition was seized from Baroda from the people belonging to one community, and a huge cache of arms
and ammunition was seized from the houses of another community in Ahmedabad. What confrontation are we going
to have in the future? What are these arms doing?

This is the situation and that is their compulsion. Their compulsion is to run away and to hide their faces. They say
that they want to face the people. Which people are they talking about facing? Are they referring to those people
who have committed suicide because of the economic impact? They talk about the pride of Gujarat. Which pride
are they talking about? Are they referring to the Gujarat when people from all over the country went there to find
jobs? In Mumbai, at Andheri, there are about 250 people as refugees. | was transiting on a flight and somebody told
me in the airport that about 200 people ran away from Gujarat and came there.

They say that they are not running any more camps Sir, we are not talking about the people who are in camps. People have
fled from the camps alone. The lives of these people have been dislocated. It is not the question of the number of
people who are in camps. It is not the question of the number of people who have been given a cheque of Rs. 15/-
or Rs. 20/-. It is the question of the dislocation that has taken place there. There could be somebody who has left
Ahmedabad for Surat or Bhopal in search of a job but he is a voter in Ahmedabad. He is not in any camp. But they
would merrily give the figures of the number of camps. Who are they misleading? That is the unfortunate part and
also the unfortunate aspect is the seriousness with which it is being taken.



Sir, how they have such a compulsion to have elections. They are desperate for holding elections. They are doing
everything possible to hold elections in the State of Gujarat. The hon. Deputy Prime Minister, who is also supposed
to be the Home Minister, says that early election is the answer. As | said, that is his interpretation of article 355. But
what is the ground reality? The hon. Deputy Prime Minister has been elected to the Lok Sabha from the State of
Gujarat. Is this a responsible Government? Sir, the unfortunate part is that when this situation has arisen it is being
treated in such a cavalier fashion as if this yet another normal election. Given the situation in the State of Gujarat,
can it have an election? Could the State afford an election? | have said in Ahmedabad that we are ready for
election. But can we afford an election?...(Interruptions) #& wm w=z <fifw|

Sir, when | say that we are ready for elections | mean we are ready for it politically. But can the State of Gujarat
afford an election now? What is happening there? People, as | said, are not only victims of riots and violence but
they are victims of fear as well. People are going back and sm s=% smwtmn fermara €1 It is confined to the minorities.
They are building up a fear psychosis and are spreading terror amongst the weaker sections. So, the weaker
sections when they see one community being suppressed f&& &a 37 W1 @ I8 & €, U A REg| 3= Aret=m o
ard € for & AT R, A § &9 aus we @ qarfaw @1 | have seen that mafinama. Can the Government deny it? Can
the hon. Home Minister deny this? Has not your Intelligence Department shown you that mafinama? If your people
from the Intelligence Department have not shown you that, then ask me. | will give you that mafinama. The
Government knows this. So, is the situation conducive for holding elections in the State? Should this Thirteenth Lok
Sabha go down in history as the one that had presided over the derailing of democracy in this country? This is
where we are trying to help. When | say this, | say this to arouse your conscience. | say this with all the humility at
my command.

SHRI BIKRAM KESHARI DEO (KALAHANDI): Sir, | would just like to seek a clarification...(Interruptions)
SHRI KAMAL NATH : Sir, | am not yielding.

SHRI BIKRAM KESHARI DEO : Sir, just one minute. | would like to know whether you are supporting the holding of
elections in the State of Jammu and Kashmir or not...(Interruptions) Are you supporting holding of elections in the
State of Jammu and Kashmir?...(Interruptions)

MR. DEPUTY-SPEAKER: Nothing will go on record unless Shri Kamal Nath yields.

(Interruptions) &€ *

* Not Recorded

SHRI KAMAL NATH : Sir, my friend has now moved to Jammu and Kashmir. But here we are talking about Gujarat.
We would talk about Jammu and Kashmir also. Please do not worry about that. You would hear our views on
Jammu and Kashmir also...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Kamal Nath, you are not yielding and so nothing of what he is saying is going on
record. You please continue.

SHRI KAMAL NATH : Sir, | was saying as to why the situation in the State of Gujarat is not conducive for holding of
elections. How many lakhs of people have been re-located and how many lakhs of people have been dislocated? Is
there any figure available? How many people have moved away from one part of the city to another? How many
people have moved away from one village to another? ...(Interruptions) Do not treat this as a joke. We are talking
about voters. They may be your voters also. ...(Interruptions)

SHRI BIKRAM KESHARI DEOQ : Nearly one lakh refugees from Jammu and Kashmir are there in Delhi. What steps
the Congress Government had taken to rehabilitate them till date? ...(Interruptions)

MR. DEPUTY-SPEAKER: The hon. Member is not yielding. Do not waste the time of the House.

SHRI KAMAL NATH : It is very unfortunate that you have to demean the seriousness with which | am trying to say
something. Do not treat it lightly. You will understand it, maybe at some point of time in your life. What | am saying
was that the situationa€|



MR. DEPUTY-SPEAKER: There are two more speakers from your party.
SHRI KAMAL NATH : Sir, | will take only four minutes more.

| was saying why the situation is not conducive. We come to Identity cards. The Election Commission has for the
first time in Gujarat said that there is going to be the use of electronic voting machines. They have been used in the
by-elections. But now in general for all the 182 Assembly Constituencies electronic voting machines are going to be
used. Election Commission has specified 16 or 17 items which are required for identity. What are those items? One
is Identity card. Fifty per cent of the voters do not have Identity cards. Today you have to pay Rs.25 for a ID card.
Forge it! With the way the Gujarat Government has run the State in the last four and a half years, nobody is in a
position to be able to pay even that amount today. The next item is Ration Card. No new Ration Cards have been
issued in the last four years. So a voter does not have a Ration Card. Another is the land papers. Other family
owners are may mentioned in the land records. The land title is in the name of the head of the family. So, a voter
cannot vote. He may be your voter also! Voters' List has not been revised. ...(Interruptions)

This is why we cannot keep quiet if they say the situation is normal? | have a very small request to the Minister of
State for Home. What are the law and order figures of May-June 2001 and the law and order figures of May-June
20027 How many murders were there? How many arms seizures were there? That is all, | ask. Please give this
information to this House in your reply and give a copy. | will give it to you if you do not have it. Whenever you reply,
you tell me you have not been able to get it and | will give you that information with responsibility. | know what | am
going to do. | will give you the law and order figures given by your own Police Department, not by me, of May-June
2001 and May-June 2002. Let the Election Commission see the startling figures of the situation which you claim to
be a normal situation. ...(Interruptions)

Till today, for how many Panchayats and how many Nagar Palikas elections have not been held? Why have they
not been held? When we say the situation is not conducive for election, you say, "TeRi &1 i @R 38 &1 " oRa a1gs
Bl a1 B, AT T8 DYATE BT WA a1 B of, a9 37 gal 1 e gerg| We heard Shri Somaiya talking about Congress
President's speech. You are calling anybody saying anything different going against five and a half crore Gujaratis?
What is this? What kind of politics are these? What kind of a party is this? What kind of a man is Shri Modi? If
anybody says anything against you, you say five crore Gujaratis are being insulted! Shri Modi himself is playing
with the pride of Gujarat. You will not say that in your heart of hearts, | know, you feel that. But | know why you have
to say what you have to say. | share your pain. Do not worry! | know what most of you feel.

Do not make me say so. Even if you make me say that, | would not...(Inferruptions)a€,But the point is that they say
modi anything. The other day in a press statement, when he was asked, "why have you declared an election?" he
said, "Because Shri Kamal Nath is here, and he is ready for election."

About Shri Modi, you know him better than we do. Can we really say that he brings pride to your State? | want to tell
this to those of you who are here from Gujarat. | have been going to Gujarat. | have no personal in Gujarat but |
have stake in the country the unfortunate part. When we say, "it is not conducive", they say, "you are running away
from an election." Sir, why should we run away? In the last one year, we have won all the elections. Shri
Madhusudan Mistry who is here from our Pary had won in the Sabarkantha by-election. Shri Narhari Amin had also
won from Sabarmati, which is the Constituency of Shri Advani. Then why should we run away? We have won the
panchayat elections; and we have won the municipality elections. Remember this. Let the Election Commission
decide the date. You do not force them. Let them decide on their own. We will win the elections again, and we will
be here again. We will tell you what mistakes you made and not only we will win the Assembly elections but we will
be sending all of you have who are from Gujarat, back home packing.

With these words, | conclude.
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MR. DEPUTY SPEAKER: Shri Kamal Nath, you have had your say. Let us hear her. Please do not disturb.



Hiadt ArETEA [|EHE fTEtedn @ F R o |9 SRS 99 1 W a s | Hf agea arEr St 7 39 9o & g9 ¥ ol 6
TR fegea B wArTETen 21 ¥ ofud AemH | FE dred! § 6 [owd g @1 yarnen @ 7E 2, afcw g @1 et v 1 eRE A
BT 39 <9 B 3R g o1 W e qard @ o ot ft wErew wieht & Yo @ ar H g ore wmor § @t i el & o @ Mew
H1 ORI 1 A1ed 81 H =1 =@recl g, e He 9 arel B drT 87 €| (gaam) § aar anedt g 5 55 WA S 39 39 B el H
47 T HIAF A 1 B 21 36 39 F gEW IR gE 2, A F we HEn wneht R S B IR S FR1gE 2

g TP Tora AR B HROT g 2| T T FABT B Ao @ R - FHEewE, g, $ATE | muw! aig € fh < # v wE gen el
T eg # [ORE B G4 HI DI DIRNY B TS| 3 Hel & F y@ wivdar MY vF fAERe 8, I=H fowr g & 11Ryaew & ae iR
T AHAE B AP B AT IfHRT B Fe1 3R IHS BRI WHRAS g B i YHIATC g4 a8 NeRT R W g3 | ST AN H arel
AR TR &1 SMETHATE TR & &AM, ARG Ted ORI H Sl U 38 €, 0 & 91 g 9 € St ot it oid # €, 3109 & e TR

qEEd @ YA o - deEe gad aarel|a€) (2aum)
SHRI KAMAL NATH : No. This is false. ...(Interruptions)

HiAdl A=A qUSHIE Ao | oy ugd A I g | S 989 AR AT 9 O S ot A ora ® €| e $ " I-Ag
g1 e Tl et v A wew | el R g o frar g8, swa wfefiear g8 o wfaftear st s &, aw wftean, wfafssan 2icht
YEdt, ifthT 99 BaT B T @ B

AEIET, TSH A 39 39 R w® Al o 7=t & W@ 2, i A @l @ @ 2 eiv vE @ A w A @ 2w = @ v 2 R el
ST B ATl A, Bt AR ruft AFfAE qar w €| et Hay off vE w & fF Tona § amrw iRfRfa @i 1 A e € B &
RN GATE SN TR 419 ST %@ 81 99 W e o1 a9 & aad g1 -k A i arg | wren 9fd aaw o 9ned €, Afes 9 T8
3 %2 F13€,| (aurE) Ul Tera Al @ SR A AR el #H @ @ €1 31U HE 2 € P T8 sl 81 Wahd € R oRia d 8 8 wehdl |
31Ty WY A1 Afery AR Ifaw 6 gat frat wma oRfRafa 21 agt &1 ft Afkar ad &1 12 T et 1 AHhdl 2| I8 1T\ Al 8, A
TR &, @feFT A & 98 goTa e @TEd, 6 PR WIS Ui BRAS Sl BT A B W@ 18€| (Zau)

HEIEY, TONId | $B SHE WX 3R S 8Idl € ol SHST Adeld I8 el ¢ fb QU o § ifer 21 # SArrg | =ieft ar g+ &% a1 g 781 318
dm 7 gon, BEl A B w7 21 gt T Ry 21 A St wE R & 5 A smuet TR Fan §) 9w vl wepf ok v @
5 aei afeenstt @1 W g 21 guR Jet Ye-dial B oft g e €, 7% TN APy 2l 7 A &, Arar ofk drenal @t ft qon ¥ €, 7w
TN WRph, WP 3R e ¥ ARl iR R @t wvpf @ ar A A wEn wrecht § R g F1E ot o ofik oifty @ emeR W T 21 S
ft fegw= 4 %7 <@ 2, 9% fegwari 21 g8l 9 &1F W e o R wifewar foelt @ fyem 1 @R & fog 91T € @1 S JaeEE 89 W
fag a1 oI 21 9% fag e 21 e Uw Sfta deft 21 fwm A e Sfiew vefay & w9 w5 R g

Tgt fue 1 we1 B 8 goRi Afkenelt & @t saneR gonl # =rEdt § 5 O Bw wme @ ong) Rf T a1 B B R @ Ann ik
fergeam @ Afteneit w1 st fpar w21 ToRE F wET R dar @), sEe g e @ gemE e ad ad ot ¥ e P e
uras o gHfe dax dRemar ot s ¥ v wdE wRed Rl Al S et sR e P sei A eIR el d AR A wE @ ©
f& " AR gerel qw TRl # HW & @l | gEA AtEd! g 6 I e futd 1 i ger? g §HET Sare a@nfeyl A A |
TR AT B a1 B & ol Fa &l ARl Hed 8|

st HHATY : 3T HE I 89 S-¢ a9F of ol

Al ATaATEA JAaISTHIE Al - g9 ARG 1 AT Hed 31 8 SHYT DEd 8 13 | OXl 99 3FR %8, B9 I8 1 %@ OR QT oRd ®
AN A 9 P ST DI T W D [T gHIT T8 B

a1 wa i wr w@RR g depfa @1 ve Ayl wre 21 oS et HHel TR 9gd ST BT B 9FR dlg I3 HRAR deetvTS
gl TEl B WEATY HiEX BTl TE BTl Branl Uf¥d STareRerel A8 Sft 7 Wi F91G St B Bel AT & e &g a8t s 1 fag ek
HEEHF ® dI &1 B8R Sifep ol d1g, Wl ARG & WA Ui &, I/ IAD! a1 A8l AT ST 8H 39 9% T4 8| HG@R Ued AR I
TS St & AW W SHRT AT TRd | I B g

# ORI & IR | 9gd 9 U Hids & ToRe SeR 1 w1 B, 7 og d § Al g cifed IEH |1 °e 7 S| ot 9@t 11 e 9o
w € wife aiie © fo €1 e ol # o1t S8 & a5t 81 13 9R @9 39 S99 H W W € AfbT 39 A # TTed AhHEE @Y
& @I AR fHar o %81 Bl

AT B Bt ARG & AT St B (AT FET o1 @1 o1 3w Tona ¥ wel Y € 3R aa rE A v w €1 e g%l Feaa & 5 wgi-orel g
TorTelt, QR IO 98|

S-S a4 e oI HaTehTel o | [T St 3 $e1 6 afe # [orrht € O # ToRa ® aR H B, FHA It F41 Al g ) faww §
&l ORI B AT E, I st avE W B I @ 2

UAT-371 fgary &= € Afh § U a1 o el At 6 S it @ areR | R A B s @ ok el € 3R e 20 | 9 @
@ €, 9 T Toridl B € T | i & q 9 [orrct 9 ff HE @ €| 3R Torid H STH! agqrHl ST AE d1 [oRid @ AT Té A
faue &g @1 € & o #§ e A B gernd iR ugufa wraE ) S F "ed & gart agh i ot e A dfee & siavfa sm e
® € iR Wfum & siaeia <t g aTHa ® MuR W I B B €1 ondt sft ayRe e T w o 5 U wARe awuTa iR gER TuRE
et # g A g =a @ orft wHer M f ToRd I & ok SR wion B P 2 v fie arden wew B stema €1 | 9 o1y
AN P 9T & 6 9 Wt IR.UH. TH. © WARS 6 gD ¢l T3 T8 GADR 8T A b U WEARE TS HUE WSy 3reme 8 |

JureRer Sft, | oMU €4 W g q A AR g fh SE-Sie arey W afearal oM, fagell 7 AR @ 2 AfhT aRye.g. @& sroT gt |
SN STt &, SHET - F@l & fF & g € - SHA Tad F 1 21 39 W B 100 TS i oA A 85 s fag 1 oK T AWM Bt



TN Y #gl & O $9H Tera T 87
i AT AT : FAT Y YT FHEA AR & B (ORI H UH RS AU, T TARS G R faw Hidw s 87

il Ara=Te= QavreraTd foaferan - suene S, 731 @eft @ 6 onwr Fiiw # #WR @ uga @ € wel fag, ugae ok Swwfda @t aa
Bt | {2 e & 6 o aret R H g6 e ok 396 Q9 B A1 U 6 qER W A alel HTdparal FAN T8 W, NSalE! Aladbars gadl
A PIA€| (aer) T oot aTd O H Q| Iwreme S, g 39 99 I g ¢ 5 F0w F o g ot war a7 2 @ on A
St 20 Wl | WK MY AT St HY o= A 77, 3ot g9 gRwmeds a9 T €1 ot qarar ma fh MR BT o, MR HT [ afde
9 9% faeRrl &1 ora 7€ a3 Sureme Sf, T aow R € 6 oW A W e 9 Taaenrd T @ A iR gE € Y 99 R @
IREQK

A | TR wRER 7 1 R B wed o gHharw @ forg @ Rl orw srfeel 9 wRQR 97 e § R # onuat or ey & W ved W
W

0! IR D W A AU a1 A B §F Bl [ [ORK U TRE R WG B HROT AW @1 & AfhT HiIE B AT S HROT A
| 8, ORI @ AN S HH g9 T8 o, ST SR o1 arel fu ' & gAmal # oean <t

* As the Speaker subsequently did not accord the necessary permission, the document was not treated as laid on
the Table.

SHRI SOMNATH CHATTERJEE (BOLPUR): Mr. Deputy-Speaker, Sir, it is true that in this House we have
discussed the Gujarat issue several times, as the hon. Member reminded us. But, | wish my esteemed friend
Bhavnaji had asked herself as to why Guijarat is being discussed in this House so many times. Can anybody say in
this House from all the sides that one is proud with regard to the incidents that had taken place there? As an Indian
are you proud? Nobody is proud. It is a very unhappy situation, to say the least. This is what has been felt over
here.

I had the misfortune in a sense of visiting that beautiful State, a State with a very rich heritage, with a substantial
contribution to the Independence movement of this country. | know Gujarat has produced giants, and why not? But
the trouble is that some people have come down from being giants to pygmies! Why are we so upset is because
one of the oldest civilisations, that is, Bharatvarsha is today facing a situation where innocent people are being
butchered because they profess a certain religion, whichever religion it may be. | felt when | had gone there that it
was dehumanisation of the people of India. We seem to have ceased to be human beings. Incidents that have
happened bear testimony to this feeling. People who were clamouring for mercy had been burnt alive; a child had
been burnt alive in the presence of its parents; a mother had been killed in the presence of her children; and so on.
We wish to forget that. But can we so easily remove this scar from the body of India?

| am proud to be an Indian. | am an Indian first. Everyone in this country and in this House also is an Indian first. |
have no manner of doubt about it. In fact, that is the cementing factor amongst us. But when we are confronted with
a situation where our great tradition has been given a go by, the spirit of tolerance has been totally obliterated,
people are killing each other for no fault of the victim, then the time is there to ponder. This is all that we have been
submitting and probably | have said it here once earlier also.

During my first visit, after | had seen some of the places of occurrence of violence, some of the camps and the
hospital, in answer to the first question of a journalist | had said, | do not know whether we are living in a civilised
country. | do not know whether it was an over-reaction. But this is what | had honestly felt. It is a matter of regret
and therefore we are not happy to discuss Gujarat so many times.

But certain questions still remain unanswered. In view of the arithmetic of the membership in the Rajya Sabha, the
Government took a stand and accepted the application of article 355 of the Constitution of India. | would like to
know from the hon. Minister as to what steps have been taken under article 355 which enjoins on the Central
Government to take appropriate steps for the protection of the people there.

Across the board, independent organisations like the National Human Rights Commission, the Minorities
Commission and other bodies have expressed their gravest concern about the things that have happened and are
still happening. What follow-up action has been taken? | had the misfortune of going to the camps also in the middle



of June. We had gone there in a Left Front Delegation to distribute some funds that we had been able to raise in
West Bengal. It was the contribution made by the people of West Bengal.

Still the condition is miserable in the camps. One cannot but question as to whether we are really a progressive
country or not. Are we a developed or developing country? Hundreds and hundreds of people including women and
children are living under the scorching sun with no protection. Sanitation is almost zero there. There is not even
proper drinking water supply. There is no arrangement for toilets. Can you deny, Shrimati Bhavna, all these? |
would earnestly implorea€]....(Interruptions)

Hiadt Ara=EA AU FEterdn | A Hifay $E1 F oR F 98 uadt O SuH | o wimanl va |ffy & e vl uw & 9t g
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At waAiag AHar (MPESTR) 98 Srn s 2| &€ (@aum)
MR. DEPUTY-SPEAKER: Shri Ahamed, please take your seat.

SHRI SOMNATH CHATTERJEE : Mr. Deputy-Speaker, Sir, | have said that | do not question the bonafide of any
hon. Member here. You feel and you have said what you feel. But the ground reality has to be seen. | do not know
how many Members visited Gujarat after the riots. | say that it is not a happy scene and it is not a happy experience
at all. One feels upset seeing the condition there. At least, | felt so. As an ordinary humble Indian, | felt upset that
the people of this country against whom no allegation of any wrong doing has been made are suffering. Children
and women are suffering. Will it do merely saying that everything is all right? Where will they stay? Shrimati
Bhavna, how many houses have been destroyed and how many houses have been reconstructed? Have all of
them been reconstructed? It has been reported the other day Ms. Anjali Ela Menon who is a well-known painter of
international fame — another gentlemen came with her - said that those minorities who have been tenants and
whose houses have been destroyed are suffering. Now, the compensation is being taken by the landlord who is of
the other community because the tenant cannot show any document or paper. Nothing is there. Compensation for
the destruction and damage of the house is taken by the landlord who is nowhere there. This is not on one
occasion. There are a number of occasions. That is why, Shri Shanta Kumar exploded. Although he is in bondage,
he exploded. Probably, you have been asked to stay and hear all this because you have the impertinence
according to BJP or the RSS to say what you felt in your heart and you have to go through the agonising
experience of listening to the extolling by your friends on that side as to the situation there. He has not withdrawn or
retracted one sentence of what he said. Therefore, to say that things are normal is one of the grossest under-
statements or over-statements of the situation. | have been shown cheques of compensation amounting to Rs.50,
Rs.100 and Rs.150. For destruction of a house, | was shown a cheque of compensation of Rs.81 and if business is
lost, the compensation is Rs. 250. | am not making any comparison with regard to those who have suffered. At one
place, how much money they got and how much money people at other places have got? Can you deny all these
things? You are very happy that there is a sort of Hindutva. fegm @t smftr g€, e a1l g & =/ wmfar g7

What is the trouble about Hindutva? What is the problem about Hindutva?

Fon Sft aiferg| g @ S waiE Sxa &1 Where is the trouble? Where is Hinduism in danger in India? Are Hindus in
danger anywhere in India? Why have they selected Gujarat as a laboratory for the Hindutva? What is this Hindutva
Jagriti? fegm #t smyfa g¢ 81 8 smu & At aren o1 ?

stadt Araaa s foraferan @ 7E 87 98 sl &€ (aaum)

SHRI SOMNATH CHATTERJEE : Do not take everything in partisan manner. That is not right. There is something
called the conscience of the country. Can my very esteemed friends from Gujarat say that there is no feeling of
insecurity there? Can you honestly say that?

SOME HON. MEMBERS: Yes.
SHRI SOMNATH CHATTERJEE : Well, | wish | could accept that.

fafreer wrew giferg, do you think that there is full confidence and that there is no sense of insecurity? How do you
expect that these people who would normally carry on their activities, and avocation to take part in, what is called
their basic right as a citizen of democratic polity, namely to take part in the election, the elections freely and fairly?
How would you expect them to do that? Names have been deleted from the voters list. As Shri Kamal Nath has
rightly said, there is no identification. They said that to us also. There is no Identity Card, no ration card and no
voters' slip. There is nothing. Everything has been destroyed. You are saying that they can be very happily voting.
You were rightly talking about pride of Gujarat. | am also proud of belonging to the country where Gujarat is. But
there has been a little churning here from Gandhiji to Godse to Narendra Modi. This is the situation. Now, who are
the targets? What is the target of this Government? Why is the election sought to be preponed? Not one hon.



Member has said as to why the elections are sought to be preponed. Why? What is the reason? Nobody can say
that the situation is totally normal. Trials that are going on is absolutely a mockery. What are the charge sheets that
have been framed? Shri Kamal Nath rightly mentioned about transfers. Panch Mahal's Collector and S.P. have
been transferred. If you had gone to Godhra, you would have seen how efficiently they have discharged their duties
and functions. Just because 400 people were arrested, which was not to the liking of the local Member of
Parliament, lo and behold, both of them were transferred. What happened to the morale of the service? For doing
their duties they have been transferred. Bhawnaji, | believe, you had been to Godhra. Bhawnaiji, did you go to
Godhra? You did not go. You have not talked to that young Collector. ...(Interruptions) None of them had gone.
Yes, that lady has been transferred. The Collector, Jayanti Ravi and the S.P., Raju Bhargav, both of them have
been transferred, because Bhawnaiji did not like them.

sitadt ATg=EA a9y e @ T T8 ST 1 gAY B $ UH 9T 81 W  l B d B

SHRI SOMNATH CHATTERJEE : | hope by applying that Prakriya you will be soon sent to the dustbin of history.
That should be the Prakriya, that you should also go.

SHRI KHARABELA SWAIN (BALASORE): ...(Interruptions) Why do you not want election?

If everybody is against us, if the people are against us, then, Shri Somnath Chatterjee, you should demand an
election. Why do you not demand an election? Why do you not want an election? You have to answer this question
first....(Interruptions) Laughter is the only answer that we get from you. You know only laughing and nothing else?

SHRI SOMNATH CHATTERJEE : | need not laugh. Shri Swain, you are beneath that also. | do not want to spend
my laugh on you....(Interruptions)

MR. DEPUTY-SPEAKER: Nothing will go on record unless Shri Somnath Chatterjee yields the floor.

(Interruptions) &€,*

MR. DEPUTY-SPEAKER: Nothing will go on record.

(Interruptions) &€,*

MR. DEPUTY-SPEAKER: Shri Swain, nothing is going on record even if you speak.

(Interruptions) &€,*

MR. DEPUTY-SPEAKER: Shri Athawale, nothing will go on record. Please resume your seat.

(Interruptions) &€,*



MR. DEPUTY-SPEAKER: Nothing will go on record. He did not yield the floor. So, nothing is going on record.

(Interruptions) &€, *

MR. DEPUTY-SPEAKER: Nothing is going on record.

(Interruptions) &€, *

MR. DEPUTY-SPEAKER: Shri Swain and Shri Athawale, please resume your seat. | am on my legs.

...(Interruptions)

MR. DEPUTY-SPEAKER: Unless Shri Somnath Chatterjee yields, no hon. Member should go on record. | take it
seriously.

(Interruptions) &€,*

MR. DEPUTY-SPEAKER: Sri Athawale, you are inviting trouble. Please resume your seat.

...(Interruptions)

* Not Recorded

MR. DEPUTY-SPEAKER: Hon. Members, will you resume your seats? Nothing has gone on record.

...(Interruptions)



MR. DEPUTY-SPEAKER: He has not yielded the floor. Therefore, nothing has gone on record.

...(Interruptions)

MR. DEPUTY-SPEAKER: It will not go on record.

(Interruptions) &€)*

SHRI SOMNATH CHATTERUJEE : In the incident that happened in Gulbarga Society, which has become notorious
now, our former colleague Shri Ahsan Jaffri and 38 people were killed....(Interruptions)

MR. DEPUTY-SPEAKER: As |told you, Shri Somnath Chatterjee did not yield. Therefore, the version of two hon.
Members cannot go on record simultaneously.

SHRI SOMNATH CHATTERJEE : Sir, | am quoting from the charge-sheet framed by the police. It says that it was
after the firing by Shri Jafferi on the mob of 20,000 that he was killed....(Interruptions)

=t BaUTe (e (Fer<uey) : 89 E@aR ¥ U 31 WM Ugdl g foran 21 3NY aR-4R & a1d Hewx B9y &1 HY R 941 HY @ &
&€| (agr) 3R ATIH! DI T 91 FHeil @ a1 98 Y Hied| a€| (FurE)

SUIEYE HElgd : 37 1 Yo Sel W & 7

ft goara (g : g9 o oot I wEeft 21 &€ (=Eum)

MR. DEPUTY-SPEAKER: Whatever it may be, it is not unparliamentary. For arguing his case, he is quoting it.

...(Interruptions)

* Not Recorded

SHRI SOMNATH CHATTERJEE : How many hon. Members shall we have in this House to interrupt? | do not



know. Sir, you have permitted me to speak. Can he interrupt me?
MR. DEPUTY-SPEAKER: Unfortunately, that is the whole trouble. Even senior Members do like this.

SHRI SOMNATH CHATTERJEE : The charge-sheet says that it was only after the firing by Shri Jafferi on the
20,000 mob that he was killed and that the incident took place.

17.00 hrs.

Sir, | am not going into the question as to whether Shri Ishan Jaffry fired or not, but just see the ridiculousness of
this chargesheet. It says that the killing of Shri Ehsan Jaffry and 38 other people was because of some firing that
had taken place. Therefore, the onus is on the other side, not on the accused.

Then, with regard to Naroda Patia, the chargesheet says that 83 people were killed because of certain attack on
Hindus that had taken place.

Sir, one of the wellknown judges, a former Chief Justice = | am quoting him; it is not my version, it is the version of a
former Chief Justice — says: "In my long career in the profession | have not seen such a chargesheet that shows the
way to the Defence Counsel about what line he could possibly take." This is the way the police is functioning there.
Already in certain cases the accused have been exonerated because nobody came forward to give evidence. They
have not got the courage, those victims, those who are still surviving have obviously cannot have the courage to go
there and give evidence against these powerful people. The police is dancing to their tune. There is no law and
order and there is no sense of security. This is the situation that is prevailing there now.

Therefore, our demand has been that there has to be proper relief and rehabilitation for each and every surviving
human being there. Is that a wrong demand? As a citizen of India, can | not say that no citizen of this country should
continue to suffer because of these atrocities that have been committed on him in the name of religion? Is
secularism to remain only in the Preamble of the Constitution? Is it not to be practised here in this country and can
people get away with that? Then, deliberately an incorrect accusation is made that nobody condemned the Godhra
incident. Who did not condemn Godhra? We have been saying that and it is a matter of record. We cannot invent
something now. Supposing we did not act properly, some Members of Parliament did not act properly or some
political parties in Delhi did not act properly, would that justify the killings? Can you say tit for tat?

Sir, the trouble is that some people do not even have a sense of shame. They do not feel ashamed of what had
happened in their State. There is no attempt to create a situation where everybody will get back the courage and
confidence to stay on as citizens of an independent country. In this situation, what is the attempt being made now?
A political game is being played to take advantage of the miseries of the people. They are trying to build up a so-
called empire on the dead bodies of the people.

That is the objection. There is a very obliging Governor Sahib and a very active Chief Minister waiting for the
Presidential election to be over. There are blessings from the Deputy Prime Minister and the effervescent new BJP
President. He thinks now too much. Today, what is happening my friends in the BJP and the NDA Allies? For the
last month or so, they are improving the image of BJP, and not of this Government and of this country. The only
concern of Shri Vajpayee and Shri Advani is to improve the image of the BJP.

=t wyre faE (EReTE, [@ER) w8 2l

SHRI SOMNATH CHATTERJEE : All my friends are only nodding their heads - giving them support and consent.
Even if they kill people, st =31

It is all right. Even if they are selling away all the assets of the country, & & = a1l Even if they create a Division of
the Railway Zones, it is all right. ara=id %@ &« &1 Therefore, Shri Prabhunath Singh, | am sure, you have a

conscience left.
=t wa (HE @ ¥ U@ a1 B 99 WEl Hed § T s el A B it oy wél wE dfvie 718€) (aur)
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SHRI SOMNATH CHATTERJEE : Why should he be so afraid of Shrimati Sonia Gandhi? ...(Interruptions)
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st \rE=e gt @ gy a7

You give your reasons why did | support. Who has supported her? sm @ a1 &= €1 You have a conscience -
maybe a mortgaged conscience. But | am requesting you to please consider where are you taking this country to?
Where is that hidden agenda? What is happening in Jammu and Kashmir? Therefore, '370" - their real agenda — is
coming up. ...(Interruptions) The tragedy of this country is that this is for the purpose of enjoying the power and to
enjoy the spoils of power. Today, you have entered into an opportunistic and unholy alliance. They will gulp all of
you soon - small fries. It would not take much time. All of them, including Shri Rashid Alvi's leader and your 'Amma’
also, will be gulped. They will finish you.

But this country has to survive. This is our bounden and great duty to see that these communal forces are defeated
on every inch of territory of this country. We say that we should not allow this party and this Government or the
Government in Gujarat to get away playing with this country. We cannot allow that communal fire to be stoked in
this country. We shall oppose it to the hilt. That is why we say that the Constitution cannot be misutilised for the
purpose of political benefits of this Government or this party. Therefore, we oppose it. | hope that the Election
Commission will not fall into the trap of this Government, which is anti-people and anti-national. The sooner they
are removed, the better it would be for this country.
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SHRI PRIYA RANJAN DASMUNSI : For the records, let her say which are the parties, which did not condemn on
that day. The first condemnation came from Shrimati Sonia Gandhi from the Congress and then it came from the
CPI Palitburo...(Interruptions) Shri Atal Bihari Vajpayee did not condemn it the first day, it was she who condemned
it the first day...(Interruptions)
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=t Bradsr1 e @ oMy 3a AfF wi @d €, oy s gArelfiw Fifel You have been to Gujarat. What is your
reading?

=t g sl @ S I I S @1 g S Wed & uan © 6 A ot i o w81 g 99 ofe e i 18€] (aumE)
MR. DEPUTY-SPEAKER: It is a very difficult question for you. Is not it?
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17.38 hrs. (MR. SPEAKER in the Chair)
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SHRI K.H. MUNIYAPPA (KOLAR): Sir, | would like to request you to please delete those words from the records.
How can the hon. Member compare him with the late Mahatma Gandhi? ...(/nterruptions)
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SHRI P.H. PANDIAN (TIRUNELVELI): Mr. Speaker, Sir, thank you very much for giving me this opportunity.

I would like to express my views on this Discussion under Rule 193 regarding relief and rehabilitation of the riot
victims in Gujarat. Much has been said by hon. Members about the Godhra incident and about the situation in
Gujarat.

| along with the leaders of Parties visited Gujarat, and we assessed the situation. We had already expressed our
views, about four or five months back, in this House on the situation in Gujarat. Inmediately after the attack on the
Sabarmati Express at Godhra, the incident was condemned by my leader, the Chief Minister of Tamil Nadu, Dr.
Puratchi Thalaivi Jayalalithaa.

Now the Gujarat situation is transferred to the arena of Election Commission. All the Members have explained in
this House again as to how the carnage took place. | do not want to repeat it and consume time. As far as elections
are concerned, we all know that it is for the Election Commission to decide as to when elections should be held,
and it is for the people of Gujarat to choose as to whom they vote for to govern the State.



We all know that the Election Commission has got the power to prepone or postpone elections. It has got the
plenary power guaranteed under article 324 of the Constitution. The postponement of election after the death of the
late Rajiv Gandhi was challenged by the former Prime Minister Shri |.K. Guijral before the Delhi High Court. He
challenged it on the ground that the Election Commission had no power to postpone the poll. The petition was
heard by a Division Bench of the Delhi High Court. The Judges were not able to come to a conclusion because of a
difference of opinion among the Bench. One Judge said that the Election Commission could postpone the elections,
and the other Judge remarked in the negative.

There was a decision of Supreme Court as early as in 1978 in Mohinder Singh Gill vs. the Union of India case. Shri
Somnath Chatterjee may know about it.

The Election Commission has got the powers to fix the date, to postpone the date. It can do whatever possible
before the completion of the polls because after the elections, only the election petition will lie. On that score, | am
firmly of the opinion and | am expressing my views that it is the duty of the Election Commission to assess the
situation. The Election Commission, as a constitutional body, as a sovereign body, has taken a number
independent decisions before also. So, it is for the Election Commission to decide the date.

Sir, one section of the House has got apprehensions while the Ruling party has its own reservations. We have our
own opinion on this legal ground alone because the elections in Gujarat are the only remedy now. It is also a relief
to the people of Gujarat including the victims.

Sir, we had visited Gujarat. We had seen the injured in the hospitals. We had also visited the camps. Then, after
noting all the details from the camps and hospitals, we came to this House and discussed the issue in details.

Sir, elections, according to the Ruling party, are round the corner. The Election Commission has not said it. The
Opposition have their own views about the conduct of elections.

Sir, Godhra district was handled by a collector. That collector explained, in detail, to the Members of our
Delegation. She said that they went to the spot immediately after the incident had happened, and took action. She
also said that she had asked the SP to take whatever action was necessary to prevent the recurrence. Sir, the
Godhra incident is a crime against humanity; it is a crime against civilisation. No civilised person will tolerate that
type of incident.

Sir, | reiterate that whatever has happened has happened. One section of our Indian society was attacked and the
other section of our Indian society was also attacked, maybe as retaliation, we do not know.

But Sir, now, we should take a pledge that we should not divide the society; we should take a pledge that human
approach to every problem be tolerated. We should appeal to the people of Gujarat to exercise their democratic
rights as per the dictates of the Election Commission.

Sir, on the people of Gujarat, | would say, it is an irony of fate. There was flood; there was drought; there was
severe earthquake; and there was an attack in Godhra. So, a series of incidents have taken place in Gujarat.

Sir, there is a proverb. Fortune comes alone; misfortune comes in batches. Misfortune has come to Gujarat in
batches. So, it is up to all the right-thinking members of the society in Gujarat and also the political parties to
inculcate, to cultivate, to promote communal harmony at this hour of elections.

Once the Assembly is dissolved, what is it for? It is for elections. There is no Assembly in Gujarat now. Article 174
of the Constitution has no application at all. Only when if there is an Assembly, article 174 has its application there.

So, now the only course to be adopted by the Election Commission is to assess the situation; and it is for them to
take any final decision unilaterally because after the death of Shri Rajiv Gandhi, the Election Commission took a
unilateral decision to postpone the poll. It did not consult any political party. The Election Commission has got the
machinery to assess the situation.

| would also say that the relief and rehabilitation of the riot victims should be done immediately before elections.
That should be given top priority because people's rights and liberty are involved, and right to life is guaranteed
under the Constitution. They should be provided with shelter. Some hon. Members have expressed their views
saying that people have lost their kith and kin, etc.

So, | would appeal to the Government to provide relief and rehabilitation to the people of Gujarat, if there is
something left to be done. Thank you.

SHRI BASU DEB ACHARIA (BANKURA): Sir, when will the Home Minister reply to the debate?
MR. SPEAKER: He will reply today.



SHRI BASU DEB ACHARIA : Sir, the discussion can be concluded today and the Home Minister can reply to it
tomorrow.

Sir, when will he reply to the debate?
MR. SPEAKER: | will tell you within a few minutes.

Now, Shrimati Krishna Bose.

SHRIMAT | KRISHNA BOSE (JADAVPUR): Mr. Speaker, Sir, today's discussion was to be on the subject of relief
and rehabilitation of riot victims in Gujarat. Many other related topics came up and | must say that some of them
were indeed very very relevant to that.

Soon after the incidents in Gujarat, it so happened that | had to go abroad, to quite a number of countries. | saw
there, how Gujarat had hurt the pride of India. The happenings in Gujarat had brought India down in the esteem of
the world. Whichever side we may belong to, this is the reality which we really cannot contradict. This is the fact
that Gujarat has brought shame to India.

Anyway, | was recently on a visit to Gujarat and had the occasion to see many of the camps there. It was indeed a
very sad experience to go to those camps. When we were there, most of the camps were in the process of being
dismantled. Still some of them were there. | remember that we were shown around by a very able and an efficient
woman Collector in the Lunawara Camp at Panchmahal. | felt very sorry to know that while we were there, she had
been transferred already to some other place. &€, (Interruptions)

SHRI KAMAL NATH : Sir, | want to make a point. This afternoon, before | started speaking, | told the Chair that in
the pre-lunch session, we had the Home Minister, Shri Advani; and | also told that if he could be present in the
afternoon too - the subject was important enough for him to be present - it would be good. We were informed by
the hon. Minister of State who was sitting here, that he was in Rajya Sabha. We were misled on this. He was not in
Rajya Sabha. For the next two hours, it continued. We believed that he was in Rajya Sabha. He told the whole
House that he was in Rajya Sabha. | went and saw in Rajya Sabha, but he was not there. Now, we find that there is
no single Home Minister present here, forget about the Deputy Prime Minister being here. | want to know why we
were told like that. Why were we misled into believing that? In fact, | offered that we may adjourn for half-an-hour;
and at the convenience of the Home Minister, we can resume the discussion. Now we find that there is no Home
Minister present. Is this the way to treat this debate?

MR. SPEAKER: | have got your point. | will check up your point.

...(Interruptions)

SHRI KAMAL NATH : We were told that he was in Rajya Sabha. ...(Interruptions)

MR. SPEAKER: Let me complete. | am just now sending the Minister of State for Home to find him out and also to
request him to come, if he is there. | have just now sent him. Apart from that, there are two Cabinet Ministers
present here.

MR. SPEAKER: The discussion will be concluded in a few minutes from now.

SHRI KAMAL NATH : But | would like to know from you as to why we were told at that time that he was in Rajya
Sabha....(Interruptions)

MR. SPEAKER: That is what | am going to check up and let you know.



...(Interruptions)

SHRI SOMNATH CHATTERJEE : When will we have the reply?
MR. SPEAKER: We will have the reply today itself.

...(Interruptions)
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MR. SPEAKER: Tomorrow, we will have to take up an important discussion on Drought. Several hon. Members
have been asking for it for a long time.

...(Interruptions)

MR. SPEAKER: | think we will be able to start the reply by 1830 hours..

...(Interruptions)

SHRIMATI KRISHNA BOSE : | was talking about my visit to camps which was a very sad experience. Apart from
Panchmahal, | did go to Daria Khan Gummot and Shah Ealam camp. What had happened in Gujarat was an
immense human tragedy and the relief and rehabilitation also has to match with immense devastation. | must say
that all the NGOs are doing superhuman work. They are doing their best. They deserve our gratitude.

So far as the Government of Gujarat are concerned, they seem to be caught in a dichotomy. On the one hand they
are saying nothing much had happened or if anything happened within 72 hours everything was over and under
control on the other hand they have to face the reality. Thousands of people are homeless. The official figure of the
dead is one thousand whereas unofficially we are told that more than 2000 people are dead. This, | think had not
helped them in coming out well with the relief and rehabilitation work. What does rehabilitation mean?

What is the relief and rehabilitation, particularly the rehabilitation? It does not mean that you give somebody a
shelter and a bowl of gruel or a bowl of rice. This is not rehabilitation. Rehabilitation means bringing them back to
normal life, to the mainstream and giving them the security which had been shattered for them. The point in our
debate is whether this has been done or not.

While we met these people in the camps particularly women, with whom | could talk, did not want to go back from
the camps. Why? It is because of two reasons. One is the fear psychosis. They had seen terrible things there. It
was a nightmare for them and they did not want to go back to that nightmare again. They were afraid that things like
that might happen to them again. The other thing was that they had no place to go. Their houses had not been



built. We hear cold statistics of thousand of rupees. As some of my colleagues have said, we were shown cheques
worth Rs.200 or Rs.250. | do not know why were they given to them. Those ignorant village people do not have the
bank accounts. They never knew what that piece of paper meant for them. Even if some were given compensation
for building houses, houses were not built. The women who were talking to us had babies in their arms and many of
them were born in the camps. They were asking us, with the monsoon approaching, where would they go. They
told us that they had no place to go.

Apart from people in the camps | had an occasion to meet some of the riot victims who were not in the camps but
they were in their friends or relatives houses. They belonged to the, educated elite Muslims, upper middle class of
society. They had lost their homes and were now living with their relatives. They were well-to-do, prosperous
people. Some of them had business while others were academic people, professors in the universities of Baroda or
Ahmadabad.

When | talked to them, they said that they knew many people because of their own position. They knew many
people in the Administration and in the Police. They asked them for help again and again but nobody came to their
help. When | went to meet them, they were very happy. They said that in the last four months, none of their Hindu
friends had come to see how they were doing. But these are Guijarati people and they are proud to be Guijaratis. |
am hearing of Gujarat Ashmita. They are also part of that. They are very proud to be Guijaratis. They have been
born and brought up there. Now, they felt alienated. | felt very scared when | spoke to them because | could feel the
deep suppressed anger and the deep alienation in the minds of these people. Now rehabilitation means that we
have to give them back their sense of dignity and sense of security because alienation is the breeding ground of
future terrorism. We have to keep that in mind.

Sir, elections have been mentioned again and again in this House by various sides. Now, having been there, it is
my view that Gujarat situation is not conducive for elections. It cannot be held there. But | will leave it now to the
Election Commission. The House has been dissolved and the Election Commission must now decide. | am sure that
in their wisdom, the Election Commission will decide what is good for the nation. | know that election is a very
important step in democracy. But we are talking about the essence of democracy not just the shell of democracy.

Sir, many people have talked about President's Rule in Gujarat. | really agree with some of my colleagues who said
that President's Rule is good. We know that even before, the Election Commission had come up with an idea that
as soon as elections are announced every State shall have President's Rule and elections will be held under
President's Rule, be it Jammu and Kashmir or be it Gujarat or for that matter be it West Bengal. We shall be very
happy with that.

THE DEPUTY PRIME MINISTER, IN CHARGE OF THE MINISTRY OF HOME AFFAIRS AND MINISTRY OF
COAL AND MINES (SHRI L.K. ADVANI): Mr. Speaker, Sir, | would like to apologise to the House for not being
present in the post-lunch period. My colleague was here and my other colleague was in the other House. But
maybe, they presumed that | am in the other House. Therefore, they referred to the fact that | am in the Rajya
Sabha. But the fact was that | was trying to keep in touch with both the debates so that | could hear personally
important speakers here and important speakers there. But | am sorry that | was not present here.

MR. SPEAKER: All right.

...(Interruptions)

SHRI KAMAL NATH : We thought that we have been misled. But now he has clarified the position...(Inferruptions)



MR. SPEAKER: He was generous enough to apologise.

...(Interruptions)

SHRI G.M. BANATWALLA (PONNANI): Sir, referring to speakers as "important speakers here and important
speakers there' is a contempt of the House. Every Member who speaks here is important and his point is also valid.

MR. SPEAKER: Shri Banatwalla is also important.

SHRI L.K. ADVANI: Sir, | would plead with you and also with the Minister of Parliamentary Affairs that this kind of
test should not be put on me. | was told that | have to reply today itself in both the House though the other House
has now adjourned at 6 o'clock. If | had known that | have to reply in this House only, | would have stayed on in this
House.
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SHRI PRAVIN RASHTRAPAL : Mr. Speaker, Sir, he is right. ...(Inferruptions) First, the ex-gratia announced for
Godhra victims was Rs. Two lakh. ...(Interruptions) He wants that everybody should get Rs. Two lakh.
...(Interruptions)
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SHRI SUDIP BANDYOPADHYAY : Mr. Speaker, Sir, the role of the Governor cannot be discussed on the floor of
this House.
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SHRI PRABODH PANDA (MIDNAPORE): Mr. Speaker, Sir, this is not the first time that we are discussing the
Gujarat situation in this House. | think, in the secular democratic set up of our country, Gujarat has become the
main agenda. So, it is natural that we are discussing the Gujarat situation again and again here. Even today, the
situation cannot be said to be normal and peaceful in Gujarat.



Sir, it is said that the Rath Yatra was held peacefully in Gujarat. | agree that Rath Yatra took place peacefully, but
that could happen only under an unprecedented security provided by police and paramiilitary forces. So, the
situation is not normal. Tens of thousands of people have not yet been rehabilitated properly. The riot victims have
not yet returned to their homes and they have not been ensured full security. Several places are under curfew till
date. Even the ex-Chief Security Officer said that while killings have more or less stopped, peace is yet to return. In
such a situation, Gujarat Assembly has been dissolved. | cannot understand as to why it has been dissolved. The
Chief Minister of Gujarat Shri Narendra Modi is not accountable to anyone and he becomes all-in-all now.

So, relief and rehabilitation work is not safe in the hands of such a caretaker Government. My submission is that for
rehabilitation work and for ensuring the safety and security of the people in Gujarat, the proclamation of President's
Rule is a must. That should be done for the benefit of the people in Gujarat so that normalcy could be restored
there.

As far as my party is concerned, the Election Commission should take its own independent decision under article
324 for ensuring a free and fair poll in an atmosphere conducive for that purpose. Therefore, for ensuring such a
fair poll, the Government headed by Shri Modi should be removed and the President's Rule should be imposed.

According to the Manu Samhita, Rajdharma means: 'saam’'daam’, 'dand’ and 'bhed". But the Chief Minister, Shri
Modi, has taken only 'bhed’ out of this meaning. 'Bhed’ means to isolate the culprits and criminals from the masses.
But he is taking out the people on communal lines. No election could be held there in such a situation. So, | strongly
demand that peace and normalcy should be restored and the President's Rule should be proclaimed in that State.
As far as relief and rehabilitation work is concerned, it should be taken up effectively only during the President's
Rule.
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SHRI PRAVIN RASHTRAPAL : Please give me a minute, Sir.
SHRI RATILAL KALIDAS VARMA : | am not yielding...(Interruptions)

SHRI PRAVIN RASHTRAPAL : Sir, he belongs to Dhandhuka constituency and right now there is curfew there in
some areas. Two people were killed yesterday. You ask him to explain why there is a curfew in his
constituency...(Inferruptions)
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SHRI PRIYA RANJAN DASMUNSI : Sir, he has said that there is a connivance of Congress and IS| in his
constituency, let the hon. Home Minister make it clear in the House...(Interruptions)
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SHRI PRAVIN RASHTRAPAL : It was only because of the 15 March programme of Aarti there held by
VHP...(Interruptions)
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MR. SPEAKER: Your time is over, please sit down.
=i AT BIiard AT © JeAH ARG, A AT AT I o AT I S 9T R, AfeT =i o foran
MR. SPEAKER: The hon. Minister has to reply at 7 o'clock, please cooperate.
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MR. SPEAKER: | have been able to give you three minutes only.

SHRIMATI MARGARET ALVA (CANARA): Only three minutes, then | will not speak because | am speaking about
our visit and Women Commission's report which nobody has really focussed, that is, on the problems which women
have faced as a result of this and | want your patience.

MR. SPEAKER: Please start.

SHRIMATI MARGARET ALVA : | have not come here to score debating points or to make it a Government or
Opposition issue. | stand here as a woman and | wish to focus on an issue which no-one has touched upon in the
whole debate. It is regarding the trauma of thousands of women who have lived and died in the course of this
whole, if | may say, holocaust in Gujarat not because they wanted to be involved or not because they wanted to
play politics with anybody else.

They have given birth to children in these camps. They have seen their children burnt, they have seen their
husbands dying, they have seen their homes destroyed to ashes not because they were politicians or because they
were either anti-Hindu or pro-Muslim.

19.00 hrs
They were Indian women, old people and children who have gone through the trauma.

Sir, with your permission, | am just quoting some figures. Please do not push me. These are the official figures of
the Government of Gujarat which were given to me. | am quoting them. They have spoken about the violence
against women and children. The Government has listed 149 cases of attack on women; 44 cases on children; 145
women killed in the violence; 65 children killed in the violence; and 11 episodes of rape. ...(Interruptions)

SHRI SURESH RAMRAO JADHAV : Six cases. ...(Interruptions)

SHRIMATI MARGARET ALVA : These are the official figures. | have got the official report of the Government of
Gujarat here. | will give it to the Home Minister. Besides that — these are the official figures = the NGOs who worked
there have got different figures to give.

Also | want to point out the trauma that they have faced. The number of group counselling admitted by the
Government is 1,186 and those under treatment are 84 males, 134 women and 39 children. They say that they are
treating them.

Then, | come to the number of people identified for rehabilitation. Sir, 4,675 women have come asking for some kind
of rehabilitation to be able to earn a living and look after their familes.

Then comes the rehabilitation of trade and commerce and the action taken. Sir, 12,184, out of 20,800 surveyed,
have been paid. But | want to point out that the surveys have taken place when these people are in camps and they
have not been present when the survey and the assessment have been made. So, there have been assessments
made in the absence of people who really have been affected. The number of applications received for self-
employment is 1,527 and 308 applications have been sanctioned. Then, 8.835 units have been identified for
compensation and 510 have been sanctioned. There are 2,373 insurance claims and 411 claims have been settled.
These are not my figures but these are the figures of the Government of Gujarat given to me. What | am trying to
point out is — | have got here with me the whole package of rehabilitation which the Government of Gujarat has
announced - that this is a very good package. | must say that this package is being monitored by PMO because
they know that nothing will happen at the local level. The officials are called to PMO to see what is happening. That
is the amount of faith which the Prime Minister has in Shri Modi's capacity to deliver the goods. But | am not going
into that.



| am not here as the Chairman of any Committee. We went round. The people have quoted about various camps
and where they went. Sir, | want to point out that the people in the camps do not know what is the rehabilitation
package, what is the compensation, and what are they entitled to. There are people who have been reported
missing. Many of them are missing. No compensation has been paid to the families. The families have been asked
to give them the death certificate or the proof of death during the riot. Where does the Muslim woman, who has
seen her husband killed or her son's death before her eyes, go for the proof? Where does she go for the proof that
her husband was a victim of the riot? She is told: "samawt & forv yw @i, o@ Fst g ?"

The next is about the cases of rape. | know my colleague will say " no one came forward to complain t6o us."
Naturally no Muslim girl or woman is going to come in front and say, s=&! %% f&ar1 There is certain decency about
these matters. But girls, women and mothers have met and wept before us and said: "It happened." What are they
being told, Sir? gw.snd.emr. e =& @1 71 [dentify the man who raped, identify those who came and raped. They
came in a mob. They attacked the women and they were told: "identify @iait, 7€ ot tw.3md.amR. &0 wiged S| I8 6 2
5 w1 § @ft vw.amd.emR wiga wvit| "a€| (araum)
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MR. SPEAKER: Shri Suresh Jadhav, please do not disturb her.

...(Interruptions)

MR. SPEAKER: Shri Ratilal Varma, please sit down.

...(Interruptions)

SHRIMATI MARGARET ALVA: | also want to mention this. | did not quote the Report. | have got the
Report....(Interruptions) | did not interrupt you when you spoke. You can reply after me if you want to. sma ara gfgl
afE ITR 0 ¢, @ a8 A 2§y | &€| (=maE) | have got here the Reports of the National Human Rights Commission. | am
not quoting anything. There Are other. One is captioned as: "The Gujarat carnage, an independent fact-finding
mission." But the most important one is: "How the Gujarat massacre affected minority women?" This is by the fact-
finding women's panel. All their names are here. This is done by Citizens Initiative of Ahmedabad. These are not
done by outsiders who have gone there. If you really want to know what the impact has been on the women here,
this Report is something which every one of you should read. Of course, there is a report on Public Health Crisis
again by an independent team of doctors who were working. This is a published Report. It is not of any political
party nor is it from the ones that you always shout about. This is from a team of doctors who went there to work.

Sir, since you are looking at me, | am getting nervous. Please give me five minutes time.

| am not quoting here my report. | would like to tell my colleagues, particularly women on the other side here is this
Report of the National Commission for Women appointed by the Government. This is the NCW's Report which is a
public document and which has been circulated. | am quoting only some of their own findings because they will
challenge what | say. | am reading the NCW's Report. It says:

"There is no help to victims and inmates in the matter of filing FIRs or filing the requisite forms for relief
and compensation. There is no legal aid made available, whether inside or outside the camps. The
Committee had to make strenuous efforts to request the district authorities to file FIRs in these matters. "



Then they go on to ensure that justice is done to women, the Government should performits Constitutional duty.
This is the Report of NCW and not my report. It says:

"In cases of crimes against women, prompt action needs to be taken by all wings of the law-enforcement
agency. Filing of FIRs investigation and filing of chargesheets should be completed in a time bound
manner and copies of the FIRs should be handed over to the victims. "

Sir, regarding free legal aid, that is okay. | am not going into that.

"Special courts need to be established. There are complaints of police excesses or police inaction in the
serious riot situation and thereafter. Erring police officials have not been brought to book. "

| am not going into the other things. All | am saying is that the NCW Report is a detailed Report. It has pointed out
the total failure to respond to the needs of women who have been affected by the riots.

MR. SPEAKER: Please conclude.

SHRIMATI MARGARET ALVA : Sir, | would like to respond to two or three issues which were raised. Regarding
examinations, yes they deliberately did not send their children. Parents have said there were no textbooks. They
were burnt. There were no lights where they could even read or do anything. There was fear. Parents were afraid
that if their children went out, they may not come back if they are attacked. So they protested. The Government
held the examinations later on. There was no problem! Everybody went. sma @i = wrenfimes & forg @t o1, @i 78 1l
# 3Mus! gl W g W H W die @ ¢ 98 g & @l 2| 4€| (Faur)

You know the hands of many, many in Gujarat are stained with the blood of innocent people. | want to say it here
today. Who is responsible? You have the administration in your hands. The hon. the Deputy Prime Minister as well
as the Member of Parliament of Gujarat has law and order in his hands. | am not saying let anybody go. You have a
Constitutional duty to deal with whoever is guilty, bring them to book and hang them if necessary if they are
responsible for killing, whichever Party they belong to. But do not let these criminals be classified into minority and
majority community and these people and those people.

The camps are being closed. They have been closed. In fact, when we went there, we were told that only the last
four camps were open. | want to say that today these people are afraid to go home. They are terrified. Those who
are tenants are not being given their houses back. Those who have lost their husbands and sons have nowhere to
go. They have no way of living. They are asking for protection but they are being asked to go home. When they go
to their areas they are told: "Withdraw all your complaints; do not ask for compensation; then only we will allow you
to live here."

| went to a bazaar in cognito. | found that doors, windows and even balconies of houses that were looted were
being sold in the market. Nobody came forward to confiscate them or arrest those who sold them. They were from
the Muslim mohalla next door.

| saw with my own eyes the trauma of women and children. There were two children stripped in front of me — a boy
and a girl — both burnt in their backs and their hands. Their mother and two of the elder children were dead. The
father was weeping before us. My colleagues saw it. The doctors were charging Rs.2,500 for treatment. | could not
bear it. So, | took the money out of my hands and asked them to go to the doctor. This is the condition even today.

Children are born in the camps but there are no beds. | phoned up the Red Cross Society to urgently send small
beds. There are new born children kept on the ground. The houses have been burnt and when rains come they
have no roof over their heads. Where will they go? You may announce crores of rupees for providing relief but
crores of rupees in packages do not solve the problem of human survival. Have a heart. Think of these women and
helpless children. Please for God's sake, in the name of whichever God you worship, turn your eyes of mercy and
get the human touch into yourselves. It is not all vote banks and elections. There is more to life than forming a
Government or rehabilitating your Chief Minister. | know, you have big plans but do not let vote banks be created
out of blood and sufferings of innocent people. This is all | ask.
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SARDAR SIMRANJIT SINGH MANN : Mr. Speaker, Sir, thank you very much for allowing me to speak. | represent
the entire combined strength of the Shiromani Akali Dal, as Shri Trilochan Singh Tur, the leader of the Shiromani
Akali Dal (Badal) has given you in writing, | shall speak on behalf of the combined strength of the Shiromani Akali
Dal. My taking the floor does not change the complexion or Shiromani Akali Dal (Badal)'s support to the NDA
Government. It will continue to support it whereas | myself am neither with the Congress nor with the NDA.

| want to bring to the notice of this House the anguish and the pain of the minorities because ours is a party that
represents a very vibrant minority in India and we, since 1947, whether it be a Congress Government, whether it be
a BJP-led Government of the NDA, have systematically and continuously been subjected to massacres, pogroms,
carnages and the worst crime of genocide. Everything in Gujarat is not hunky-dory, as the report of the very
established Paper, The Hindu will show on the front page. It says: "Amnesty denied Visa". There was an ltalian
lady, Du Pont and Parminder Prabha, a British national of Indian origin who were to visit Gujarat, but both these
recognised members of the Amnesty International have been denied visas to India because they wanted to visit
Gujarat. | think that Amnesty International and the International Commission of the Red Cross have not been
allowed systematically by the Congress and the BJP Governments into Punjab and Kashmir. | think we do not want
to subject our record to international scrutiny though we believe and we say that ours is a throbbing democracy, we
have a fair and independent Judiciary, we have transparency, we have the rule of the law and we are accountable.

HeqE HEled | Al A, MU wEA 1 B T B

SARDAR SIMRANJIT SINGH MANN (SANGRUR): Sir, | am speaking on the combined strength of the Akali Dal.
Please let me speak for another two minutes.

We say that we are an open society, but | want to show you that India has no respect for humanitarian laws which
have been passed by the United Nations. India has neither signed nor ratified the statutes. Some of these are:

1948 Convention on the Prevention and Punishment of the Crime of Genocide;

1951 Convention relating to the status of refugees.

1954 Convention relating to the status of Stateless persons

1960 Declaration on the granting of independence to colonial countries and peoples;

1965 International Convention on the elimination of all forms of racial discrimination;

1966 Optional Protocol to the International Covenant on Civil and Political Rights;

1967 Protocol relating to the status of refugees.

1984 Convention against torture and other cruel, inhuman or degrading treatment or punishment;
2001 Convention on safeguarding, guaranteeing, protection of the rights of those facing the death
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penalty;
10. 2001 Rome Statute, by virtue of which the International Criminal Court has been set up at The Hague.

| think if India recognises all these Conventions, human rights abuses will stop. The NDA ally, Shri Omar Abdullah
who is the hon. Minister in the NDA, while taking up the Presidentship of the National Conference in Srinagar, said
that his father, Shri Farooq Abdullah has been used by the Indian State; he had been sent to the Human Rights
Commission in Geneva and made to tell all sorts of things in aid of India. How does this appear?

So, Sir, I'think that what we represent, and what this Government represents is not in the interest of the minorities.

As far as the Congress Party's demand for President's Rule is concerned, | think it is double standards because in
1992, if it wanted to prevent the demolition of the Babri Masjid, it could have very easily promulgated President's
rule in Uttar Pradesh. ...(Interruptions) Our Party does not want President's Rule in Gujarat or Jammu and Kashmir
or an early election in the former State.

MR. SPEAKER: Sardar Simranijit Singh Mann, please conclude.

SARDAR SIMRANJIT SINGH MANN : Sir, please allow me to complete. | represent the Akali Dal which is an
important Party and which represents the Sikh politics. ...(Interruptions)

MR. SPEAKER: Please conclude. Let us start the reply by the hon. Minister at 7.30 p.m.

SARDAR SIMRANJIT SINGH MANN : Sir, | will end my speech by saying that some people want Hindutva and they
want Hindu Rashtra. But | will say that we know how to face religious and bigotry political persecution. We have
done it in the past and we will do it now and in the future. As in the words of a British historian Cunnigham, "the
Sikhs will dare and endure and will never accept defeat."

SHRI MADHUSUDAN MISTRY : Mr. Speaker, Sir, hon. Member Shrimati Jayaben Thakkar said that this discussion
is about relief operations in Gujarat and | would participate only in relation to the relief works. In her speech she
was complaining that no one else has spoken so far about relief and rehabilitation since morning and people are
taking a lot of benefit about politics. | would like to address the relief and rehabilitation aspects. | would like to reply
to hon. Member Shri Kirit Somaiya because he has addressed the point of the whole humanity. This is the point to
which | want to draw the attention of the House.

Sir, let me first take up the rehabilitation work in Gujarat. | want to ask the people on the other side only one thing.
Please show a single acre of land which has been given to the people who are living in the camps and who could

not go to their houses and who could not go to their villages. In the morning they were showing a book. Please tell
us a single case where you have given a single acre of land to the people so far, even after five months, who are

victims of the riots. It is not only that but there is a deliberate design not to give this land partly because the Chief

Minister does not want to be blamed by the very outfits, the rightist outfits, which have been there that he is siding
or helping the people who are affected, especially the minorities.

Even on the relief aspect, you have given the details of the riot-affected and burnt people of Godhra. You have
given their number as sixty. Your report says that so far 41 people were paid compensation. What happened to the
other 19? Why are not declaring their names? | have a report from the officer who is investigating the entire case
which says that these 19 people belong to the other States and they do not want to pay them money till the DNA
test-check is completed and nobody is ready to identify as to where these people have gone.

You are talking about people in the camps. In fact, on 30" of June they have given instructions to each and every
Collector and Mamlaatdar to stop attending to all the camps. It is not that only 13,000 people are in the camps in
Ahmedabad. In my own constituency Sabarkantha, in Idar, Himmatnagar, Vadali, Modasa and Vijaynagar, there are
4,500 people taking shelter without any help given by the State Administration, simply because the Gujarat
Government does not pay any ration. Does it mean that the camp is abandoned? Does that mean that the people
are not living in the camps? Does that mean that everything is being resolved? There are people living in Godhra
camp, very next to the railway line and they were forced to go home. You have your scheme about paying them six
months' ration which is given only to those who are in the camps but those who are staying with the relatives were
not given the relief. | will mention about other compensations in my own constituency. You talked about paying Rs.
20 or Rs. 50 etc. When there is a damage of lakhs of rupees, people are given cheques of Rs. 2,000 or Rs. 5,000.
What about the talk of humanity?

What happened to humanity? There are thousands of children who still do not have any note-book, who do not
have any school bag and who do not have books to go to school. Not only that, they have nothing to do with
humanity. | think, they are the people who have such a hard mind and such a hard heart that they simply do not
want to see these people. What happened to their humanity in Kandla? In Kandla cyclone, 1,200 people were killed



and 1,700 people are still missing. There is no record and yet, they were not paid compensation and no
rehabilitation was done. In Surat, due to flood, the damage done was to the tune of more than Rs. 500 crore to Rs.
600 crore. Nothing was paid by the Centre at that time. What happened in case of drought? Fifteen to sixteen
people were starved to death under the same Government, but where was the humanity at that time? They have no
moral right to talk about humanity as such.

Sir, these are the things for which they cannot go to people. They are the people who go for manipulation, giving
false promises, making announcements. So far, in the last four and a half years, they have made 1,863
announcements relating to various Departments. | have studied it and written that during three and a half years of
BJP rule in Gujarat, there were 1,445 announcements made, which figure has gone up to nearly 1,863
announcements. Each Department could not fulfil these promises. Take Narmada Yojana. Take the case of
industries. There are 44,000 industries closed in Gujarat in their regime. ...(Interruptions) Hold on. &€
(Interruptions) | am not yielding. ...(Interruptions) No one minute. ...(Interruptions) There are 44,000 industries
closed in Gujarat. There are more than two lakh people unemployed. There are ten lakh people who are registered
with the Government.

They make an announcement that whoever goes and gives an examination or appears in an interview, they will
give free pass to him or her. Eighty thousand people were give jobs and they have given passes only to 8,000
people. You take any of their announcements. It shows that they are the Government of announcements; they are
the Government, in fact, of manipulation. In this riot, Gujarat has suffered a loss of Rs.14,000 crore. They had to
hide this. They had no alternative to this. In fact, Gujarat is one of the malnourished States if you look at the food
atlas of this country which is prepared by Swaminathan Centre. It is this that they want to hide. It is this that they
cannot face. They came to power saying : "Give us one opportunity.” What they were saying is : "wa, 7@ 3R ¥er=R &0
forerd?|" war ST X 7@ gen iR werar @@l In the morning, Shri Kirit Somaiya was talking about rehabilitation of cyclone
affected people in Kutch. @ & sfex SR & A1 fFrdtem # werar gorl &€, (awms) Tedt off, 31 791 SN 7R 39S Tt H g3l
et TR 4 g3l You did it. Please sit down. | will tell you #ue # yerem gl 36 WReR d Haw ure Jerar g1 4o d U1 gan
fas their Government even could not lift the foodgrains which were given by the Central Government to it. | am
saying this. Why is Shri Modi not interested in relief and rehabilitation? It is because the BJP Government cannot
face the people of Gujarat because their track record of nearly four and a half years is so dismal that literally, they
had no alternative except to go for Hindutva. If Godhra incident had not happened, something else would have
happened partly because from 1992 to 1995, they played the politics of riots in Gujarat. Every town had riots. What
they all did was divide the community between Hindu and Muslim and garner the votes. That has remained their
strategy so far.

Why was Shri Modi sent to Gujarat? They were talking about Shri Shankersinh Vaghela. They removed Shri Keshu
Bhai Patel. What was the reason? They lost all the bye-elections. Out of 23 Zila Panchayats, they lost 22 Zila
Panchayats which went to Congress. Elections are due. They are talking about 1,700 Gram Panchayats so far.
...(Interruptions) They are ten per cent of the total panchayats in Gujarat.

MR. SPEAKER: Shri G.M. Banatwalla is the last Member to speak. After him, hon. Minister will reply.

SHRI MADHUSUDAN MISTRY (SABARKANTHA): Why are they not holding elections to Nagar Palikas and other
bodies?

| would very much like to see that the relief and rehabilitation package is implemented in toto even in the Deputy
Prime Minister's constituency. Two of the senior Congress people have resigned from the Committee which the
Government has constituted partly because the Government was not interested in the relief and rehabilitation. |
want them to take the latest report of the Amnesty International. | want to put it on record that the Amnesty
International’s Report has suggested measures that the Government should take. You must make sure that the
Amnesty International Report on Gujarat is implemented in toto and, in fact, provide relief and rehabilitation to the
people.

Yours is a party which speaks untruth. They made me a Christian, when | was contesting the elections.
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SHRI BASU DEB ACHARIA : Yes. Nearly 2,000 people were killed. Is it not genocide? ...(Interruptions)
SHRI L.K. ADVANI: | am not yielding. | have been pained.

| had been a witness to what happened in 1984 in Delhi. But | would not call it genocide. | would not.
...(Interruptions)

SARDAR SIMRANJIT SINGH MANN : It was genocide. ...(Interruptions)
SHRI L.K. ADVANI: You may say so. ...(Interruptions)

SARDAR SIMRANJIT SINGH MANN : You also supported Shrimati Indira Gandhi. You said that it should have been
done six months earlier. ...(Interruptions)

MR. SPEAKER: The Minister is expressing his views. Please take your seat.

...(Interruptions)
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Do you know what is genocide? ...(Interruptions)
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9 a1d B B Yer1 el =iy b qora d R ww #1182 Hie &1 379 | 103 S Ut €, SEi W o Wt 7 gonl| el W uEd A |
AP TS TH WHSAS wifr &, B wrmeis ge e gg | 79 TS WM off, S wwrfaa off | 3 S ywrfae off,  oft 31 Wl TH iR T A
ft 52 # q& wifor & w1 27 F 5 oft g=ff| I &/ +ft 30 oW TF M- DA 14 w T

20.00 hrs.
# 14 fg |1 WSl &1 Seor@ &% @ gl 14 Rum v W F 5o geTd g€ € S a7 7e & 3 9% ugaq-ugad 0 wify 8 el
AT HIE TSl 81 g 8, Bl a16g (el TAT 3R IUD MER W BIg B [P A A8l &, a1 A48 g & et wew # +ff g =86 @4

Hil| AT B9 Y8 & Higd & & HER § A 7 B! U1 A8 HA1 Arfey & Oeft Rafay arew o dar 81 7€, af Al 3 Far g9 et
P T8l W I T o7 | die Big <, @ TR GG G| T H-IR RIS F1 91 81 379H F w1, o R et 7 Fer 6 o #§ gAe

& FRar TR drmd ¥ AT B BT AE Bl 2| G€) (cau)

SHRI KAMAL NATH : 1 would like to correct the fact....(Interruptions)

SHRI L.K. ADVANI: Shri Kamal Nath, | have heard you fully.&€| (Interruptions)
SHRI KAMAL NATH : In Assam, the tenure was over....(Interruptions)

S HEISH AT BIS GED Tal ¢ [ ow du-dw 7 w5 St B A |

= wElT "ETST : 3T SR @l g AR drm A drer | &€ (araumE)

st ATerpUT TEaATil : 3vie @ HEW H Mar § 9e srde ol Ay # dow g, O T Wd @ swher sdfter o I W '
FE i 39 AR IS TR HER B W &, @GR P! HE o W@ g, 'You have been guilty of encouraging this violence'. #
fEar @ forg wffi=n € W@l e & fog wfif=n &) feeft wfden & W, feeft 9877 & @y fsft v & aoiee gorm & 791 o ot 21
«ifh # 39 R &1 wdu1 R Aan € f6 this was a State-sponsored terrorism or State-sponsored
act....(Interruptions)

SHRI BASU DEB ACHARIA : The State machinery was directly involved....(Interruptions) Do you know what the
Human Rights Commission has stated?...(/nterruptions) It was stated that it was a State-sponsored communal
riot....(Interruptions)

MR. SPEAKER: Nothing except the hon. Minister's speech will go on record.

(Interruptions) &€ *

MR. SPEAKER: If there is anything objectionable, | will look into it.

...(Interruptions)



st ATeTHvT rSATUl : § 3 I § TOR & Bl § (b 36 vHR @ IRRRURET 7 S yemwT & oiftrerd € @ S gferw @ st €
ITHT HE-F-FEl QAT B WHAT 81 TH FHA O HHEA 01 gonl 8, o HHie # ugel @) dad 7E BIE @ Rerw o9 9, «ifp wa @i 3t
o1 oft % 3o¥ v& gfta a1E @& o9 Mt &, @ 1 g7@! sud wife fFar €1 98 WY Fie dar gan 8, 9% fAf¥ua v @ 39 9 W uery
ST &5 el TTerdl g8 21 oTR 3N IrFIgSe a¥® W TR A, df # WHR T HHM| 3R BN T4 e Bl a1 201 AFN &I
TTeft & AR SIET| qH ATE 3T B, 99 1984 # fieeht # "eArd g€ off, UH ar ft andi-arst A gon o fiF guiR @ wy| # St i 9w <@ el
&t o= fawarar S <@ on A st g ieht B R AT A @ g @ 3R I gt 7 B fon g § RS o W O | A W
FATS-ATS GAT T | q ATE 8, 9g B goNl, TgT W AN AR Y, 79 fHeh 7 H w7 oY, et A H1E end-arst 7 vl gwfaw v
Y §H A B IMRT A, A Sed B, 7% w9 fEw v G F Fag €, @ R et 98 A s wawl F ag 7 s =
& FHI-h-garad do1 gl 81 HHYE-enh-grrr f¥ad wu | wrd fRrfEl @1 @ ok orR @18 oft s e sraweft g,
faffea v & s far smem|

¥ 77 9 o) A § 5 Ton § daar wify v @ T, 59 IR0 g9 wqe @ 9¢ 78 T8 gem # 39 9d @ weea g 5 sretamn woft-
FH FARE TR HI BT T AT & A SEH TG FH S & R A S F 7 I E | Rp 9 39 FH A A7 e ¥ Fg U AlD S
<q & g€ 39 o9 ¥ T | ifte gah ara off fF wrad # gE B9 A O AfFE T @ & wify wifia 8 Sy, see g gAE SRan
@ &1 79 o A & g

* Not Recorded

FHRAAT ATed | &9 HIaTRE ©Y | o A SfUd ¥9d U g1 HraFl ared O 89 HUaiRe §9 | g9 S B Hells Aol 8 af oAl
SR g B E QY| ad # g 96 69T 8 @ &, o9 g8t wify wnfia & E 1

3Tt @Y ==l For A B AR Yo g8 98 Nfedd 174 ficgpa W 21 &7 IR FHeE Bt R &5 ok i & dter wdeli & ar #F <t
21 39 "l ¥ Wi & fRge ofk ag ot &t $HG & Fe & [ onfiwma 174 # e R @1 g aw #1 &9 @1 IfeR & T g1 oR
el 39 R H WeTs 3d1 § A1 SUS! 98 Hellg asfen 21 3fy SHD Ui agAa el ¢ df TaR o RS &1 W o wEal §1 I SRS
U¥ g, WEl 9gAa el o1 eifthst e el A oft| T8l agAd o, $Efy Il UST| 9gHd § A1 I AT & 9| B B § oiel agaa
7€ o, ael Wt S -t T 7 ot 1 gH 9W FHY FBEW 1 § 9a Ded & (b U gErHa W ARTHTH &1 A 98 Wt TReETd & ATA
i 7 fre &= Y ) It is totally wrong. It is highly unfair to blame them. st ger fen &= 3t fRufy 2 & 32 smowew & Ry
I TR HIE a1 frercht & 21 HiIw ardf @1 Wt erveEww aren & frear 218€] (=aamE) | do not want to raise such an argument.
Shri Vaghela was with us. araen St 9 g4 & Hdg dre fRar 3k a8 siue W e 7Y, ®iF 9 98| 39 81 [ 398 [ & d16, ST6!
AT B B QR ITDH FEEHA T & q1] W -1 I X H Hel, §H AR F 19 Yo B St a1 w 9| H 99 96y ded
f& wftee wree, we Sht ok fue & fi= < wwsian g = 59 Saa Refies Refderes= foran & afd= &1 ora @ ar & #18 f ==t o=

TEd &1 W ©e # EGT GTIer STt ot B germ a1 fede Sft B 3R st qrert g9 g8 a1 g ot F1 gs, g3 181 w7 A€ (au)

3T TEl g8, UE 9gd ot AT 21 &€ (@aur) AN 39 WY &9 39 91d WX @ A1fey fF gere diw geR 9 8 7 %4 8, 39 A #
ORI D AECDR FARIT DA D AHA AT U&T I B @l §| SO HHITT 39 @ SR I Al ST Sih T, 98 IHD B9 4
T &H §H UX 989 B¢ B 6N el & TAN TV | YA Ha T ORI WXER sHE wiae <t dfee ol geteRe o @
BT R fAfdrd w0 @ S @R W S| TR daed € 6 g <@ 6 gara Fog 8, g s @ €, A el wa & ararawor 7 €

SHRI KAMAL NATH: What about ID cards? #% it w1 g8, 314 351 wad < g

SHRI L.K. ADVAN!I: ID Cards is the responsibility of the Election Commission. | am told that the process is still on.
e amgSfed &1 7l a9 ¥a € 9 97 99 &1 argSfeedl &€ <A | wgl- 9@l 7€ § 9& iR vun +i gan @ 3k they have said that ID
Cards will not be mandatory and some other provision is always made.

SHRI KAMAL NATH : That is the problem. | want to point it out to you.

demE HEled g, w430 St 9 = 8

i AT PUT ATSATUN : 7eme oft, AN e & iR 80 Ad € & died &1 W died fore ® 21 anf@d) 99 @l & are ar
g H1< ugd I AT 3R &l ugadt € 1 S H1E 7 & g¥ N 9 Aferpw & fF A 98l W dle < Wb | $Y WAl W A1 g3 &
| Tt BiE a9 & 7 ot &9 ol wfATR 9 | &l

SHRI KAMAL NATH : Are you assuring the House about it?

SHRI L.K. ADVANI: So far as the Government of India is concerned, it would like to see that every person whose
name is registered in the voters' roll is enabled to cast his vote. This would be our effort.

SHRIMATI MARGARET ALVA : The ration cards of most of the families in these areas have been burnt or lost.
When they go back, they will have no identity of residence. The Government should find a way of helping them out.

SHRI L.K. ADVANI: In a situation like Gujarat, all these factors would be taken into consideration by the Election



Commission and we would persuade them to do so. # v& am 3k Fe=n ared & @it J&i Hfiadt Fon 99 3 v ad &1 s
o & ok SHe ugel g wHar gl & At wg 8 7 W @ 6 ast Iguly 9T A SR 39 FOR S A6 S g 81 F qqr 9wl g

s ame @t aRfRufy & wfdum gaot uwfivm 7€ <a1l 4 sea € 5 [onm # wgufa smw= @ 8 "&ar 8- 'where there is a break
down of the constitutional machinery'.

SHRI PRIYA RANJAN DASMUNSI : That is what has been stated by the National Human Rights Commission and
by others also. If you ignore it, that is a different matter.

i ST HUT FTSAN 1 T8 HE T F AR 98 B WEHR T @ A1 WY I BER goewE T8 86 o 3fe wrgufa emes @y @ A e
TRHN T H?

SHRI E. AHAMED (MANJERI): How did it happen? There is a precedent like that. There was the President's rule.
it Tl PUT Ar=Arelt @ g H I ged or wd|
KAMAL NATH : You are accountable. But he is accountable to nobody.

SHRI PRIYA RANJAN DASMUNSI : Shri Advani, kindly convince us about his accountability. To whom is Shri
Narendra Modi accountable in the next 15 days or 15 months? Is he accountable to the Assembly or to the
Parliament?

SHRI L.K. ADVANI: | would like to remind the Opposition, # faueft gai &t are R argm fF o § $© G9 Tgat o &1 g0
T YA &, IR T UG W1 oA R Fer o 5 3 39 A7a @ € B Rgwe 9 w@ & ff Rer |wwr & gama @, 98 vy e @
fora S ik wgufy e & srefi &€ (araum)

Shri Basu Deb Acharia, | am not addressing you. | am addressing the Party here. Shri Prabhunath Singh said it very
rightly here. myer fig it 3 Fe1 & 3R 1 IoFifos gat - HW AR AW, - Tt o @ 7 g0 f=n 78 T iR 9T Ao
ft & @t €1 | am making a proposal because this proposal has been made in the context of Gujarat. | would say, if
we agree today, we have a proposal to bring fortha€;. ...(Interruptions)

MR. SPEAKER: Let him complete his proposal.

...(Interruptions)

SHRI PRAMOD MAHAJAN: He has not even heard the proposal.

MR. SPEAKER: That is my point also. Why are you not listening to the proposal that the Minister wants to make?

...(Interruptions)

SHRI L.K. ADVANI: As far as electoral reforms are concerned, a unanimous view of all the Opposition Parties was
evolved the other day at an all-Party meeting. That, of course, relates to another matter. But, in the same context, if
we are agreed that in case of all Assembly elections, there will be President™™"s rulea€]...(Interruptions)

SHRI KAMAL NATH : The Chief Minister of Gujarat should have said about elections eight months before. Now if a
Chief Minister says this in a situation like Guijarat, then it is a different mattera€| &€, (Interruptions) Sorry, do not
make a comparison between the two. The situation is not comparablea€; ...(Interruptions)

SHRI L.K. ADVANI; | could understandag€,...(Interruptions) | am willing to consider that; otherwise not.

So far as Guijarat is concerned, | think that what they have done is within the ambit of the Constitution. What they
have done is politically right. You abuse a Chief Minister day in and day out, and then expect him not even to go to



the people! You have forced him to go to the people. Let him go to the peoplea€]...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Let him go to the people without power as a caretaker Chief Minister. You have
your Governor there&€| a€, (Interruptions) He should ask the Chief Minister to leave office..&€] (Interruptions) How
can you allow him to misuse the office of the Chief Minister?.....(Interruptions)

SHRI L.K. ADVANI: The Chief Minister does not need your certificate. The Chief Minister needs a certificate of the
people of Gujarat which he is going to get.....(Interruptions)

MR. SPEAKER: The House stands adjourned to meet again at 11 a.m. on 241" July, 2002.

20.17 hrs.

The Lok Sabha then adjourned till Eleven of the Clock
on Wednesday, July 24, 2002/Sravana 2, 1924 (Saka).



